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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
" » » i! « - r >ia~ ^ - loro (v)
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PARLIAMENTAKY DEBATES 
( P a r t  I — Q u e s t io n s  an d  A n s w e r s )

Wednesday, 8th February, 1950 
----------—*

The H ou9c m et at a Quarter to E leven  of the Clock.

[Ml*. Speaker in the Chair]

OBAL ANSWEBS TO QUESTIONS

VOLUNTABY Sa VINQS BY GOVBBNMSNT SbEVANTS

*137. Slirl Sidhva: (a) Will the Minister of Finance be pleased to state 
the total amount recovered from volunta.ry cuts in the salaries of the Central 
Government servants so far?

(b) What is the total amount collected from Government servants under the 
<5ompulsory savings scheme?

The Minister of Finance (Dr. Matthai): (a) and (b). The information is being 
-collected and v/ill be laid on the Table of the House in due course.

Shri Sidhva: Could we have at least some approximate idea as to what the 
amount is under (b)?

Dr. Matthai: The position really is this that the whole of this scheme came 
into effect from the 1st of December, and the December accounts have not 
been closed yet. So I am not in a position to make any estimates at all of
the amounts involved.

Shri Sidhva: Was it from 1st Decen^ber in nil eases; was it not from 1st 
October?

Dr. Matthai: No, it was from 1st December.

L o an  to  E x o h a n g b  B a i k̂  o f  A f r io a  a n d  I n d u , B o m b a y

*188. Shri Sidhva: (a) Will the Minister of Finance be pleased to state 
whether it is a fact that Government have j îven an overdraft of about 80 lacs 
o f ruj^ees to the Exchange Bank of Africa and India, Bombay?

(b) What was the audited report of the bank before the grant of this loan?
(c) Is the loan covered by gilt-edged securities?
The Minister ol Finance (Dr. Matthai): (a) No loans were granted by the

Government but the Reserve Bank of India advanced Rs. 87*48 lakhs to the 
bank during the months of February and April, 1949.
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(b) and (c). The advances were made iti terms ot Section 18 (1) (8) of the
Jteaeri7e Bank of India Act against title deeds, etc., except for a very snjall
amount granted against Government Securities. The question of having an 
audited report before the grant of the loan does not therefore arise.

Sluri Sidliva; What are the gilt-edged securities against this loan of 
Rs. 87 lakhs given by the Reserve Pank?

D .̂ MUttliai: Most of it was given against title deeds, but I believe a
certain amount was given against government securities

Shri Sidhva: May 1 know what is tilie market value of the title deeds?
Mr. Speaker: It appears to be a transaction of an equitable mortgage.
Shri Sidhva; May I know whether the Reserve Bank is likely to recover ther 

amount ? "
Mr. Speaker: That will be problematical. ,
Shri T. T. Krishnamachari: la it not a fact thati in all cases where the Reserve 

Bank goes to the help of a joint stock bank there is a preliminary audit by the 
Reserve Bank officials, and if so, may I know whether any such actioji was 
taken in this case?

Dr. Matthai: This particular advance was made by the iReserve Bank under 
Section 18 of the Reserve Bank Act just a little while before the bank went into 
liquidation. The affairs of the bank are now in the hands of the liquidator and 
the wbole hnaftter î  now under the c<onflidteration of the liquidifiitor.

Shri Sidhva: What was the position of this Exchange Bonk before the loaiL 
was granted?

Dr. Matthai: J think the Exchange Bank went into liquidation some time 
in May, 1049 os far as T can remember, and there wert fŵ me inspections by 
the Rewerve Bank befoie t̂ he Bank went into liquidation. I think the essenoe- 
of the report was that the position of the Bank was unsatisfactory and there 
was a proposjil that the Bank should be unscheduled. Put then, after further 
consideral<ion T think the Bank was told that if they could satisfy certain 
conditions prescribed by the Reserve Bank, then the question of restoring it to 
the schedule would l)e considered. By that time the Bank went into liquidation. 
The position was unsatisfactV)ry during all that period.

Shri Sidhva: Was the Government infonned about this and did the Govern­
ment give sanction for this loan?

I>r. Matthad: Tht sanction of the Government is not required in this mattier. 
As the hon. Member knows, thip particular section, that is section 18, in a 
sectio?! undijr which the Reserve Bank is authorised make advances where
there is a special case. That is a matter which would he determined by the 
Governor of the Bank with the approval of the Central Board.

Shii SldhVa: Does the section also say that an unlimited amount can he 
given as loan? "

Dr. Matthai: Nothing is prescribed in the section as regards the limit of the 
loan.

Shri Alva: May T know how' manv hanks in Bombay applied for protection
und«r the “ si)ecial case”  referred to by the hon. Minister and how many havfr 
been denied tfce faoilitieB?

Dr. Matthai: I would like to have notice of that question.
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COKTIKOBKOr AND MiSOLLAirBOtrS E x p im d it c b i in  D snilO B  SaSVIOBS

*189. Shii Sidbva: (a) Will the Minister of Deleoce be pleased to state 
the various items covered by the beadiuf; “ Contingencies and Miscellaneous 
Items”  in the budget of 1949-50?

(b) Was any cut applied to these items and if so, to what extent?
Thf Miniiter ol Delenoe (Sudtt B«ld«v Singb): (a) and (b). There is no 

such heading as “ Contingencies and Miscellaneous Items" in the Budget or 
Acoouots of the Defence Servioes. The funds provided for misoellaneous 
expenses in the year 1949-60 have been shown separateJy under various headi* 
in the Defence Services Estimates and the it«ms (k expenditure for which pro- 
visioji has been made have also been indicated in the various explanatory notes.

The necessity for strict economy has been impressed on all oonoenied and 
wherever it has been possible to effect a cut, this has been done. I am how­
ever not in a position to indicate tiie extent of the saving on such items distri­
bute;! over various budget heads.

Shrl Sldhva: Can we have an idea of the total amount of the cuts effected.
if not the various items?

Sardar Baldev Singh: 1 have not got t^at figure with me at the nioment.

M a la r ia  a n d  T.B. am on gst S tu d e n ts

^141. Surdar Hukam Singh: Will the Minister of Maalth be pleased to
state whether the Government of India have considered the desirability of 
collecting statistics on student health in general and incidence of T.B. and 
Ma^iria among students of Universities in particular?

The Misister of Sealth (Ba]knmaH Amiit Kaur): The responsibility to collecjt 
sta^istii's on the health of students is primarily that of the Governments of 
States, provision for tlie medical inspection and treatment of the school-going 
jiopulation is confined mainly to some of the larger cities and, even in these 
cities. avrjnigeinLnts for treatnienti are inadequate. Government are fully aŵ ai’e 
of the ]ieed for a well developed school health organisation because until such 
comes into beiii^ for the country as a 'vhole the health of the student communitv 
will not come up io standard nor will it be possible to secure reasonably correct 
statisti:!s regarding tb(‘ general health of stutlenls and the inridenee of tuber­
culosis or malaria among them,

Sardar Hukam Singh: Is it realised that the incidence of these two diseases, 
thah is T,I>. and Malaria, amongst the students is pretty high?

Bajkomarl Amrit Saur: Well, from such figmes as I have, the most common 
defects amongst the student population today are malnutrition, errors of 
refractiovi, enlarged tonwils and enlarged spleen. “ Enlarged spleen" of ccu»’juy 
meflns Malaria. And there is also Anaemia. T.B. is spreading.

Sardar Hukam Singh: May, I know whether the incidence has been on the 
increa^ during these three years? What is the information of Government?

Eajlnimari Amrit Kanr: 1 think T.B. is on the increase.. Malana is not on 
the increas^ .̂

Sluri Shraa FilUy: May T know whether the treatment of T.P. by B.C.G. 
vaccine has been taken up in all the Universities? "
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Bajkumari Amrit Kaur: B.C.G. vaccination has begun amongst students:
they have been given priority.

Dor. D6flliinukh: Is it not a fact that during the last two years every college 
has introduced medical inspection ot the sinudents?

'Rajkiimari Amrit Kaur: 1 am afraid I cannot say whether every college 
has. The Universities have been circulated to have medical inspection ??i all 
colleges. ♦

Shri Kamath; May I know whether the Central Government is not responsible 
for collecting statistics with regard to these matters in schools and colleges 
in the Centrally Administered Areas?

Bajkumari Amrit ICaur: The Central Government is really not responsible. 
We try to get statistics. It is the duty of tOie Provincial Governments to collect 
the statistics. We try to get in touch with them.

Shari Kamath; 1 was asking about Centrally Administered Areas.

Mr. Speaker: 'J'hat question does not arise out of this.

Shri Kamath: That is very strange, Sir.

Shiri Bathnaswamy: Is it not n fact that this dreadful disease claims a very 
large toll of victims from the poor and labouring classes residing in unhealthy 
environs?

Mr. Speaker: The question is one of opinion.

Shri T. T. Krifihnamachaxl: May 1 ask if students of colleges and schools 
are compelled to submit themselves to be vaccinated by this B.C.G. vaccine?

Bajkumari Amrit Kaur: No, sir, there is no compulsion anywhere.

Shri lyyuimi: May I know whether iji colleges and schools medical inspection 
is not made of the health of the students, and if so, is it not possible to get 
fiufficien î statistics from the reports made by the inspectors?

Bajkumari Amrit Kaur: I have already stated that where there are medical 
attendants attached to schools and colleges, information can be had, and I 
have given the diseases which are most prevalent amongst the student 
community.

S^i Kamath: With due deference to you, Sir, may I know how my question 
does not arise?

Mr. Speaker: The hon. Minister earlier stated that it is the responsibility of 
Provincial Governments.

Shri Kamath: But in Centrally Administered Areas, which Government
is responsible?

Mr. Speaker: That question of course would be relevant, but when she has 
stated once that it is the responsibility of the Provinces in the case of a large 
number of «tatistics, it is no use restricting it to small area* which are Centrally 
admiri&tered.

Shri KamJkth: Then who is responsible for Centrally Administered Areas?
Hr. Speaker: That question is irrelevant in this.case.
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CONFBEENOB OP POUCE OfFIOEBS

^142. Sardar Hukam S ii^ : (a) Will thv Minister of Home Aflairs be
pleased to state whether it is a fact that a conference of police officers of the 
States was convened by the Government of India recently?

(b) If so, what was the purpose of this conference and whati decisions were 
taken therein?

(c) Were the reported Police atrocities in Central Provinces and one in 
Bombay also discussed in this Police Officers Conference?

(d) What steps do Government propose to take in order to prevent the 
police from committing such excesses?

The Minifiter cl Home Aflalrs and the Stateit (Sardar Patel): (a) and (b). A 
conference of Hendn of police of the Stat:e8 was called last month t/> discuss 
administrative and technical matters of common interest to the police forces of 
various States. It will not be in the public interest to disclose the outcome of 
the deliberations of the Conference.

(c) T regret it is not possible to answer this question in the absence of full 
particulars about the cases hon. Member has in mind.

(d) Does not arist?.
Shri Tya^i: Did these police officers come only from the Rujpramukhs’

Sttites 01* from the Governors* States as well?
Sardar Patel: From all the Provinces and States,
Sardar B. S* Mto: Was it proposed or not to have a common police force of 

P.E.P.S.U., Himachal Pradesh and Punjab in view of the fact thati all these 
States have euelnves and islands in each other’s territory?

Skrdar Patel: There is no question of having a common police force for 
different States, hut the common policy of co-ordination has been considered.

Shrl A. Joseph: May J know from the hon. Minister how many j>eople were 
killed in Andhra Desha by (he Communist Party or by its sympathisers before 
this conference war held?

Sardar Patel: This was a conference of police officers to discuss a common 
policy and discuss what measures should be taken. How does the question of 
anybody killed nrise here?

Mr. Spaakejr: Yes, that question doen not arise.
Shri B. K. Ohaudlmrl: May I know* if any instance of police excess has 

been reported to the Government of India since the attainment of independence?
Sardar Patel: No case of police excess has been reported to the Government 

of India. ,
Shri EI[Msain Imam: Has any proposal for having a Central Police Force 

stationed in the Provinces and States been considered by this conference?
Sardar Patel: No.
Shri Ba] Bahadur: May I know whether the question of affording adequate 

protection to the border villages in Rajasthan, against Pakistani raiders, was 
discussed at the conference?

Sardar Patel: Naturally these questions were considered because the headf»« 
of the police met in order to consider the question of peace and order all over 
Indin.
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T b an sfer  of M usauM  P ie ce s  fb o m  P a k ist a n  to  I n d ia

Lala Rft] Kaawar: (a) Will the Minister of SdVkCA4lOii be pka»ed to 
8tate whether in comieotioii with the division of assetw and liabilities 
of the Undivided Punjab between the two Dominiong of India and Pakistan, 
any of the rare finds, exhibits and other relics, of historical, artistic, architec­
tural, and archaeological interestB kept in the museums at Lahore. Taxi. î mikI 
Mohnn-Jo-Daro were made over to India as her share?

(b) l i  not, what stepai did UovernmeBt take to secure them or their equi­
valents in monetary value?

Tlie Minister cl Oommunicationft (Shrl Kldwai): (a) and (b). In accordance 
with the decision ot‘ the Partition Council Museums under the control of the 
Central Archeeological Department before the partition were to be divided on 
territorial basis, i.e., the Museum situated in Pakistan should be placed under 
the control of the Pakistan Government and those situated in other parts 
should remain under the control of the Government of India. It was til so 
agreed that the exhibilis removed from these museums for t-emporary disj)lay 
after January 1, 1947, were to be returned to their respective Museums. The 
assets of the Museums at Mohan-Jo-Daro, Lahore Fort, Taxila and Harappa 
were not, therefore, divided. But the exhibits of Mohan-Jo-Daro in India werf* 
divided on 50-50 basis.

There was another Museum at Lahore which was under the control of tlie 
Punjab Government. On the partition of the Punjab the assets of this Museum 
were divided on 60:40 basis.

Lala Ba] Kaawir: May 1 know whether the division in respect of the Mohait 
Jo-Daro exhibits was made by a single officer in his individual capacity or by 
a committee of experts containing representfttives of both sides?

Shri BLidwal: Most of the exhibits from Mohan-jo-Daro Were in India at the 
time of partitio.i iuid those exhibits were divided in the ratio of 50:50 and the 
50 allotted to Pakistan have been removed from here.

Sardar B. 8. Man: In the case of the exhibits at the Lahore museum v»hich 
were divided between East and West Punjab in the ratio of 60:40, has India’s 
share been brought over from Lahore or not?

Shri Kidwai: An officer from East Punjab did reach Lahore on 1st February 
and removal of the alloted articles to India has begun, but the final report has 
not yet bee»i received.

Dr. Deahmukh: In how many cases has this allocation of the shares c»f the 
two cf)untries already taken place? Are there any exhibits belonging to Cndia 
still lying with the Pakistan Government?

Shri Kidwai: As I have stated, allocation is complete except in the case of 
exhibits of the Lahore museum which was under the control of the Punjab 
Government. In Ibis case our share was not brought to India and an officer 
was sent on 1st February; he has started removing our assets. We have not 
yet received any re]>ort to show whether the removal has been completed or not.

S^daar Hukam Siagh: What about the Harappa exhibits? May I know 
wheRier they have teen divided?
 ̂ BtKti Kidwai: 1 have stated that the division of the mtiseums has been 
donrt on a territorial basis, and therefore the Harappa assets will remain with 
Pakistan.



•Shri Sidhva: May I k)iow whether the exhibits from Mohan-Jo-Daro which 
were sent to ihe London p]xhibition are still there or have they been broui?ht 
back to Jndia? " ®

Shri Kidwai: J have no information.

, Ouha: Sir, are we to understand that the Indian portion of the
exhibits from Mohan-Jo-Daro and Taxila Museums have not vet been brought 
to India‘S When are we to fifet our shai-e from tihese?

Sluri Kidwai: I said most of the assets from Mohan-jo-Daro were in India 
and therefore the\ have been divided on a 50:50 basis and Pakistan's shore 
sent to them.

R b o r g a n is a t io n  o f  C b v t r a l  S v b b t a b u t

*144. Lala Raj Kaaw ar: Will the Minister of Home Allalfa be pleased 
to state;

(a) whether the report on the re-organigation of the machitiery of the Gov-
ei’nment of India presented by the bon. Shri N. Gopalaswami Ayyangar has 
been examined by Government?

(b) if »o, what orders have been passed thereon; and
(e) if the matter is stall under consideration, when final orders are likely to 

be pawed?*
The Minister of Hame Afiain and the 8Ute« (Sardar Fatal): (a) Yes.
(b) and (c). The report is stiill under c.onsideration and final decision must 

await some detailed consideration which is at present being undertaken.
Shirt Sidhva: May I know whether the bon. Minister will place the Pej)ort 

on the Table?
Sardar Patel: It is under consideration. We cannot place it before the 

House until it is finally considered.
Lala Baj Xaawav: May I know how many Cabinet Ministers, how many

Ministers of State and how many Deputy Ministers are proposed to be appointed 
under the scheme put forward by Shri Ayyangar?

Sardar Patel: That is a matter which is under consideration. We cannot 
disclose the actual number.

Lala Baj Kanwar: What arc the financial implications of this scheme?
Ifr. Speaks: Order, order. That is asking for disclosure of the contents 

of the Report which the hon. Minister has stated he does not wish to do.
Shri Tirumala Rao: Has t4ie attention of Government been drawn to a para­

graph published in the newspapers giving a gist of this Report?
Saidar Patel: Newspaper reports are not always accurate.
Shu jinitalll Imam: May I ask whether the Standing Gommitiees of the 

Departments would be afforded a chance of giving their opinion on the re-organi- 
sataon scheme put forward by Shri Ayyangar?

Sardar Patel: You mean the Standing Committees should be given a chance 
to suggest named of Ministers?

Shri Hoiialn Xinam: No. I meant a chance to the Standing Committee of 
each Department to give its opinion on ithe re-organisation scheme in espect 
of ftat Department it«elf.
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Sardar Patel: 1 do not think so.
Shri lyyunni; Ma^ I know how long will it take for orders to be passed on 

the Iiej)ort? •
Sardar Patel: We propose "o come to a decision as early as possible.

E c o n o m y  in  MrLiTABy E x p b n d it u b b

*146. Shri B. K. Das: Will the Minister of Defence be pleased to state:
(a) whether Government have considered the question of economy iu the 

military expenditure, and
(b) if so. with v/hat results?

The MlniBter of Defence (Sardar Baldev Sin^): {a) Yes.
(b) I would request the hon. Member to await the presentation of the 

Budget.

Shri B. K. Das: Has any basis been fixed for economy?

Sardar Baldev Singh: No basis is fixed. As I have said in my reply, it will 
be bettev if the bon. Member awaits tlie presentation of the Budget. <

Sardar B S. Man: Can 1 have an assurance that this question of cut or 
economy in military expenditure will not in any way impair tlie efficiency and 
the strength of ihe Army?

Sardar Baldev Singh: The overall security of the country is the consideration 
which is always borne in mind.

S b o r btar iat  R b o r q a n isa t io n

^147. Pandit M. B. Bhargava: (a) Will the Minister o t  Home Affairs be
pleased to state what were the main recommendations made by the Secretariat 
Reorganisation Committee, and to what extent have these recommendations 
been accepted and implemented by the Government of India?

(b) What will be the effect of the recommendations of this Committee on 
the efficiency of the staff?

(c) What will he the effect of the reconimendations on economy in expendi­
ture ?

The Minister of Home AflaiiB and the States (Sardar Patel): (a) to (c). I 
understand the hoi?. Member refers to the recommendations made by the hoD. 
Shri Gopalaswami Ayyangar. As I have explained in reply to starred question 
No. 144 th? recommendations are still under consideration.

Sliri Jagannath Mishra: Is it a fact that Class II Government servants in 
all tihe Secretariat offices do not enjoy the same scale; if so, what is the reason?

Mr. Speaker: It does not arise out of this. This question refers to the Ee- 
organisation C’ornmittee.

E c o n o m y  in  P r o v in c ia l  E x p e n d it u r e

*148, Pandit M. B. Bhargava: (a) Will the Minister of Rnanoe be pleased 
to state what steps have been taken by the Government of India to press 
upon the different 'State Governments the neeeflsity of economy in expenditure 
on Revenue and Capital accounts and what has been their response in this 
concern ?
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(b) Is there any co-ordinated policy of economy drive, evolved by the Gov­
ernment of India in collaboration and consultation with the different State 
Governments ?

(c) If 80, what are the main features of this poiic.y and how far has this 
succeeded?

The Minister of Finance (Dr. K 4tthaii): |a) to (c). The Government of India 
have hi'ought to the no.tice of all States Governments the measures which they 
therriftelves have tr.ken to secure economy in their Revenue and, Capital expendi­
ture with the request that they should consider economy in States’ expenditure 
on soinewhri(i siu]i)nr lines. It is understood that the States have adopted 
various motmures to effect economy and the details of these measures will be 
available in their budget statements which will be published shortly. I would 
request the hon. Member to await the publication of these budget statements.

Pandit M. B. Bhargava: May I know what is thr? total estimated economy 
likely to be effected by these measures?

Dr. Matthai; By the State Governments or by the Centre?

Pandit M. B. Bhaigava: By both

Dr. Matthai: far as the Centre is concerned, I think I made a statement
in the course of tl̂ e debate on devaluation that we expected tio make a reduction 
of somewhere abniH Rs. 40 crores on the Budget Estimates of 1949-50, and 
we expected to make a reduction of Rs. 80 crores in the next year's Budget. 
Beyond that, T nm not in a position to make any statement. I would fisk the. 
hon. Member to wait till the budget details are disclosed.

Pandit M. B. Bhargava: What about the provinces? Have the Govern­
ment of India issued any instructions as to what should be the mininmm 
economy to be effected in the expenditure of the provinceK?

Dr, Matthfti: 1 have no right to issue any instructions to the State Govern­
ments. All that I can do is to make humble suggestions, which I have mdde.

, Shri B. K. Ohaudhnri: Is it a fact (hat too much pressure has been ^>lready
brought on the Government of Assam to reduce their expenditure..........

Mr. Speaker: Order, order.

Shri B. K. Ohandhuri: Arising out of (a), I want to ask that question.

Mr. Speaicer: li may arise, but I am not allowing it.

Shri Bharati: Have the Government of India suggested to the Staters Gov­
ernments to balance their budgets? I saw some report like that in the papers.

Dr. Matthai: All that we have done is to impress on tlie States Govern­
ments the great importance of effecting as much economy as they can ui the
specifvl circumstances. We have not* gone beyond that.

Shri ftftnk Anthony: Is it a fact that one of the recommendations made to 
some of the State.  ̂ Governments by the Central Government is that they should 
go slow with their extravagant prohibition poliCy?

Mr. Speaker: Order, order.



M a n u f a c i u u e  o f  S h ip s

*149. Prof. K. T. Shah: (a) Will the Minister of Defence he plen^ed to 
stftte what proviBion has been made in this co\intry for huildinj^ Naval Vefisela 
of different kinds, as also for providing the equipment, and arinanient needed 
for such naval craft?

(b) If the answer to part (a) above be in the negative, when do Govern­
ment propose to make adequate arrangements for this purpose?

(c) How many such vessels ha\te been actually built indigenously, and what 
armament or equipment for the same has been provided since 15th August 
1047.

The ICBUrter of Defence (Sardar Baldev Sin^); (a) and (b). Provision has 
been made for building small vessels and craft for the Indian Navv in the Naval 
Dockyard, Bombay. At present only small nncillary craft can be l)uilt there, 
but it is proposed to develop this Dockyard so that larger vessels can he built. 
At the Scindia Ship-building Yard at Vi/agapatam, cjapacity exists for <*on- 
•structing small tankers and supply and lepair ships.

As regards naval armaments, the requirements will, it is hoped, evenliinlly 
be met by our Ordnance factories.

(c) Three Survey or Motor lioats were constructed at the Naval Dockyard, 
Bombay, during the year 1949.

Prof. K. T. Shah: May 1 enquire if (iovernnient will bear in mind tho lecjiiire- 
rnents of national self-sufficiency in the matter of naval defence*.’

Sardar Bal4av Sin^h: That is the main consideration, but, as the hon. 
Member knows, there are lots of difficulties before we can achieve self-sufficiency

Im p o s t  of E q u if m v n t  for  N a v y

*160. Prof. K. T. Shah: (a) Will the Minister of Defence be ]>leased to
•state the arrangements, if any, now in force with recard to obtaining naval 
armament stores, and equipment from foreign oountries. and the mode and 
me(Tmm of payment for the same’

(b) What are the principal countries which provide such supplies?
(c) Are there any treaties now in force regulating such matters, and if so,

with what countries?
(d) What is the cost of the naval, military, and R .I.A .F ., stores, equip­

ment, and armament* imported from abroad during the years 1947-48, and
1948-49, and budgeted for during 1949-50, with particulars of the countries 
from which such stores, armaments, or equipment have been obtained and the 
amounts paid for the same, in hard, or soft, currency to each?

The Xfaiiitor of Defence (Sardar Baldev Sintfli): (a) and (b). Naval armament 
stores obtained abroad are mainly purchased from the U.K. Demands are 
placed on the Direetor-General, India Stores Department, London, who arranges 
for indents to be placed on the Admiralty and for the stores to be shipped to 
India. The Naval Adviser to the High Commissioner acts as Liaison Officer on 
technical matters. Payment is made by the Government of India tl-rough 
the High Commissioner for India in the U.K. Payment is made in sterling.

(c) No.
(d) Tt will not be in the public interest to disclose this information.
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PVal« K. T. SluUl: May 1 enquire \vh(?ther (iOvernment buy these thiugs 
from material specially maiiufactured foi our requirements, or they buy from 
thu Admiralty’s existing- stocks?

Sardar Bakiev Singh: I think it is quit̂ i dear that Government do not buy 
anything that is offered, hut only what is suitable to our requirejuents.

A of. K. T. Bbali: My question was whether these things are made tf) our 
order sj)ecially, or (Tovernment merely buy from stocks which are made for 
their requirements.

SardajT Bailday Singh: Naturally, we would not purchase anything v\liich is 
not suited to our requirements. Only the things that are suited to our require­
ments are purchased.

I nstitittbs f o b  H i o h i b  T bohnioal  E duoatioit

*161. Prof. K. T. Shah: (a) Will the Minister of XdttOaticm be pleased to
state what progress, if any, has been made in setting ut) any of the four institutes 
of Higher Technical. Education?

(b) Has any equipment actually been ordered or procured for ariy of these 
institutions, and, if so, from what countries, at what cost, and whether in ster­
ling or dollars?

(c) How much of such equipment has been received already in India, and 
what remains still to be imported, or produced in India, to enable each of the 
institutions concerned to start operations?

(d) Has the equipment actually been provided, out of the material avail­
able, produced, or manufactured in this country and if so, what is the valuta 
of such equipment provided for each of these institutions?

The Minister of Oommunlcation8'( 8hTi Kidwal): (a) (i)  EaHtern Higher
Technical Institute.— Beginning has already l>een made with the setting up of 
this institute*. West Bengal Government have made over, free of cost, a site 
at Hijli, Distj’ict Kharagpur and have ]>ermitted the use of some of the ,build­
ings located thereon. The buildings have been reconditioned. The (M\W .D. 
have also prepared plans for )iew' buildings, tlie construction of which will be 
undertaken in the next financial year.

Some of the staff including the Director and five Heads of the Departments 
have been selected. One has already joined and others are expected to join 
soon. Workshop Equipment for this institut-e hM been indented from German 
Reparation and from the Disposals. Part of it has already been received on 
sit^.

(2) Weftier7i Higher Technical Inftiitute.—Government of Bombay has
acquired land near the north Kiurla.

(8) Northern Higher Technical Im iitute,— Kanpur has been selected for this 
Institute.

(4) Southern Higher Technical Imtitutc.—I.ocation of the Institute has not 
yet been settled.

(b) Please see reply to part (a) above. No equipment has «o far been ord»:ired 
fix)m abroad.

(c) The Heads of Departments after joining will draw up detailed list** of 
equipment aiad only such equipment as is not available in India will be acquired 
from abroad.
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(d) The cost of equipment acquired from German Reparation Stock will be 
about Rp. 9 lakhs. In addition equipment worth about Rs. 2 ‘ 72 lakhs has 
been acquired from surplus stores lying with Disposals Directorate rmd more 
indents are being placed on that organisation.

Dr. PeahmjuMi; May I know, Sir, if there will be any cut imposed as a 
result of the economy drive in the funds to be set apart for this purpose from 
tho Central Government?

Shri Kidwai: I would suggest the hon, member awaiting the budget pro­
posals.

Pirof. K. T. Shah: May T know whether any staff hflf< been engaged—Indian 
or foieign— which is familiar with the working of this equipment or which is not?

Shri Kidwai: The staff hag been recruited after scrutinising their qualifica­
tions for this purpose.

Oh. Banbir Singh: Do Govemment propbfĤ  to start institutions cf hisrher 
technical education in the Punjab?

Shu Kidwai: For the present there is no such intention.

Dr. Deflhmukh: May 1 know if the hon. Minister is aware that the establish­
ment of these institutions has been unnecessnrily delayed owing to the diffi­
culties with the Finance Department?

Shri Kddwai: As I have said, as far as the Eastern Technical Institute ia 
roncerned, most of the equipment that was required has been obtained, the 
staff has been engn^ed and the work ha*̂  start-ed. Some of the buildings have 
been renovated and other buildings are being constructed.

Dr* Deshmukh: Does the hon. Minister  ̂ know that three and a half years 
have passed since the proposal was mooted?

Mr. Speaker: Order, order. That is an expression of opinion.

F in a n c ia l  l im it  f o b  b x p b n d it u b e  of  M in is t b is s

^152. Dr. Deahmukh: (a) Will the Minister of flnaiioe be pleased to state
whether there is any financial limit within which any Ministry can incur 
expenditure on new items without reference to the Standing Advisory Committee^ 
of the Legislature attached to the Ministry concerned and if so, what is this 
limit?

(b) Is the limit the same with regard to all the Ministries or does it vary 
from Ministry to Ministry?

(c) If it varies, what are the limits for each Ministry?
(d) Is any reduction in this limit contemplated under the present circum­

stances? '

The mniater of Finance (Dr. Matthai): (a) to (c). In accordance with Rule 
3(8) of the Rules to regulate the Constitution and Procedure of Standing Com­
mittees for Ministries major questions of general poHcy and financial proposals 
havL* to be laid before the Standing Committees. Ministries generally refer ta 
the Standing Advisor^’ Committees all expenditure proposals which subsequently 
have to be placed before the Standing Finance Committee. The financial limits 
for referring proposals to the Standing Finance Committee, are, in the case of 
eximnsions to existing services, Rs. 5 lakhs for non-recurring and Rs. 1 lakh
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per annum for recurring expenditure in each cuse. Ail propoBols for New 
Services have to be referred to the Standing Finance Committee irrespective of 
the magnitude of the expenditure involved.

(d) No.
Dr. Deshmukfa: May I know, Sdr, since when these rules have been in force, 

4ind whether they have been altered since the country became independent?
Dr. Matthai: p]ver since I took charge of this Ministry, these rules J:ave 

l)een in force.
Dr. D6shnmkh: Were they in force before that?

Dr. Matthai; T could (̂ nly speak from memory. I would not like to 
icommit myself. I can give the hon. Member the infonnation he wants.

Dr. Deahmttkh: Does the hon. Minister consider it fit and proper that these 
rules may now be revised so as to give more power to the Standing Committees?

Mr. Speaker: Order, order.
Sbri Sldliva: May I know whether the creation of a post, of an olfto>er of 

Rs. 2,000 and above is still left to the discretion of a Minister or of the Cabinet?
Dr. Xatthai: Well, Sir, these are matters which relate to the internal 

working of Government on which I do Jiot feel called upon to make any 
rstatement.

Dr. Detfimilkh; Is that the reason why our finances are so bad?
Mr. Speaker: Order, order.

W o r king  H ours in  G o ver n m en t  O ffiobs

1̂5A. Dr. DeBhxnukh: (a) Will the Minister of Home Affair# be pleased
to state the number of hours per week an employee of the Government of India 
is required to work?

(b) Is there any proposal to increase the number of working hours in view 
o f the necessity for economy?

Tlie Minitfter of Home AJSairB and the States (Sardar Patel): (a) The
mimmum hours of work ])er week in the Secretariat are 38J including lunch
interval.

(b) The question whether any change should be made is under considera­
tion.

Shrl Vrank Anthony: Is there any truth in the allegation that thousands 
of man-hours per year are lost as a result of the unpunctuality of the lower 
«taff of the Central Secretariat?

Sardar Patel: I have no information of the unpunctuality of the lower
ijtafiF.

Shii Kamath: Is there any system of periodical check-up to see that the 
employees of the Secretariat are really working and not idling fiway their
time?

Sardar Pateb Well, I have received no such complaints. But I shall 
enquire if the hon. Member will furnish me with information on the •fri>)eot.
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Shrl Kamatb: My point wuk whether Government has got any machinery
to carry out surprise visits and such sort of check ups,

Sardair Patel; Surprise inspections are being made by senior officers of the 
Secretariat.

Sliri Sidliva: May I know whether there is any muster roll in each Minis­
try regarding the attendance of hours of the staff.

Sardar PaM: Yes, there is.

Dr. iDeflihinukh: Has the hon. Minister’s attention been draŵ n to the fact 
that in the Secretariat offices in India we allow far more number of holidays 
than are allowed by any other country' in the world?

Sardar Patel: 1 have no comparative statement of holidays in other
countries. We have fixed holidays to suit the conditions in our country.

Oh. ftaabir Singh: in view of the economic stringency, do Government 
pro])ose to increase the number of working hours?

Sardar Patel: I do not think so, because, although the question whether 
the hours of work can be increased or not is under consideration, at the t̂ ame 
time the Pay (Commission’s recommendation is that the hours fixed are suit­
able. Aft^r all it must be remembered that the 88J hours is the minimum 
and that whenever exigencies of work demand, the staff is expected to work 
tor longer hours.

Sbri Ttrvmala Sao: For the sake of computation of oveilime payment, i»
3fti hours })er week calculated tis the standard hours of work per week.

Sarda? Patel: That is the recommendation of the Pay Commission.
Shri Lakflhananaa: May 1 know whether the hours of work are uniform im 

t.Jje various offices?
Sttdar Patel: In the Secretariat? Yes.

OBSBRV.ANOB OF OFFICIAL (F a SLI) Y b AR IN H y D1&EABAI>

*̂ 154. Laia Baj Kanwar: (a) Will the Minister of States be pleafied to state 
whether it is a fact th{it the Fasli year is observed as the official year for all 
official and public purposes in the Hyderabad State?

(b) If so, what steps do Government propose to take to secure uniformity
with the rest of the country in this matter?

The Ifiniater of Home AlTairs and the States <Sardar Patel): (a) Nj.
(b) Kecently this uniformity has already been secured.

A p p o in tm en t  of Ch ie f  Justice  in  A ssam

^156. Maulvi Wajed Ali: (a) Will thp Minister of Home Affairs be pleased
to state if it is a fact that the post of the Chief Justice of the Assam High Court 
has not been filled i)ermanently since April, 1948, and that it is held temporarily 
by one of the Puisne Judges of the said Court?

(L) Is it a fact that a vacancy exists in the cadre of Puisne Judges of the 
Assiun High Court, since the retirement of the permanent Chief Justice in- 
April, 1948?

(c) When do (government pro])ose to appoint a permanent Chief Justice 
iind mother Puisne Judge in Assam High Court?
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The Minister of Home Aiitairs and the States (Sardir Patel): (a) and (i)). 
Tilt* i)08t of tlif C’hiet Justice in Assam lius not been filled permanently since 
Apnl 1949.

Tht* niatUjr it> under the consideration of the Government of Aflsam.
Shri Ohaliha: Has anv opinion been received from the Government of 

Assnni about this matter?
Sardar Patel: This matter is under the consideration of tbe AssAm Oovern- 

vnent and we aiv awaiting their opinion.
Shrl R. K. Ohaudhuri: What procedure 1b now adopted when there is a 

difference of opinion between the two existing judges?
Sardar Patel: On tliat question also the Assam Ck)vemraents opinion has

been asked for.

I n d ia n  A s se t s  in  W o r l d  B a n k

^156. Giani G. S. MuaaAf: Will the MiniRter of Finance be pleased to
fitate what has been the decrease in our AHHeta in the Word Bank, due to 
devaluation‘s

The Wniiiter 61 Finance (Dr. Matthai): A sum of Rb. 10-46 orores has been 
in oi(U‘r to maintain the value, aB at the time of initial Bubacription, of 

the a m o u n t  of Indian currency held by the Bank.
Shii Krishnanand Rai: May 1 know to what extent the adverse trade 

balance with America has l)een affected by this devaluation?

Mr. Speaker: That question does not arise at all.

M bdioal  faotlitibs in  K aro lbaqh  a n d  o th er  l o calities  in  D elh i

^157. Giani G. S. Musaflr: Will the Minister of Health be pleased
to state:

(a) the population of Karolbagh, Paharganj and Subsimandi areas of 
Delhi;

(b) tb(* total number of municipal or Government dispensaries and mater­
nity Gcnlrur, provided for each area mentioned in part (a) above; and

( -)  total number of doctors, lady doctors, dispenaera and nurses work
ing in each respective area referred to in part (a) above?

The Minister ol Health (Eajkumari Amrlt Kaui): (a) to (c). A statement
containing the information required is laid on £he Table of the House. (See 
Appendix nnnexure No, 17.)

Shri Deshhandhu Gupta: May 1 know whether a fresh censas has been 
taken or whether the figures have been compiled on the basis of the last 
census ?

Eajkumari Amrit Kaur: The figures include the increase in the
populatioii.

Shrimati Durgabai: May 1 know whether the existii^ mimber of trained 
nurses is adequnte to meet’ the urgent need for them arising fh>m time to time 
in these hospitals?

O lU l. ANSWKRS 135



Ballnimaii Amiit U u r : There is of course a shortage of nurses. But I 
am hoping to be able to inorease their number as soon as the new course for 
losHer trained nurses is made available.
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?  ̂^   ̂lilafw ^  „| Jl*a.
O iu i O. S. Musalir: Do the Government think that the present number of

doctors and nurses is in conformity with the present increase in the population?

Trsr^irrd 3T»TvT w ^  5?r<ft w? |

U ^ » T T T  ’T T H  |  I

Bajkumftii Amrlt Kaur: No Sir, in my opinion the population of Delhi has 
increased so much that the number of doctors and nurses at our disposal is 
not in accordance with the present population.

jx^ liliiAJ tif d  ^ Jl*i. f j : fiLt^ - ^

HiMi G. 8. ICusaAr: Do the Government think it necessary to increase the
number at the earliest?

Tnryffift~ aPfcT ^  : 3ft, f f ,  m T R  s tir t  f  i ^  ?Tf | 

%  ¥iJTr xr^f *TT | ^  an’iTT^
t  I f  ^  ^  cr> ?rrw<3r ^  arsprr ^irr^

cT ^  T̂TfTT 1 1

Balkumari Amrit Kaur: Yes Sir. we do want, to increase the niimbt r, but 
the difficulty is that though the population has increased yet the income of the 
Municipality has not gone up accordingly. Therefore in the absence ( f suffi- 

•cient funds it becomes difficult for Government to increase the strength o\ the 
serviceB.

Shalmstl DurgaM : May I know whether the hon. Minister is awMre of the 
fact that the present system of selection based on higher qualifications ana 
longer course of training is causing much hardshij) for gieater munber of 
trainees to undergo this course?

Balkumari Amzlt Kftur: I am not aware of any hardship in the course to 
anybody. But, realising the need for having nurses with lesser qualifications, 

are being taken to provide that qualification.

)Ukx;l i J i  vjtJj fjJ  K ^  ^

XhWk}a Inatt UUAh: Will we have to wait for the increase in the number 
of doctors tUl the income of tlie Municipality does not go \ip?



3ppr w n ; ^  ft? iiTr?ni> ?q jir*T ^

’ttI  spt 3TT*R^ srI, ^  ^  a rk  % w t t  aipr,

?T¥ ?TT d<?{ 5m?T iT fsT  sftr 'W^r ?w?r ^  i

BA]kumari Amrlt K&ur: It w quite dear timt till additional fimde are not 
luade available either through an iiicreane in the income of the Municipality 
or through any other source we cainiot engage more doctors and nurstw.
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KhwAja Xntit UUali: Have aoy efforts been made to tai; other sources of

income ?

Oh. Banhir Singh: May I know if any dispensary has been started in the 
rural areas of Delhi?

Rajkumari Amrlt Kaur: Yes, foundation st<one has been laid not only for 
two dispensaries, but in reality of two primary centres, that is indoor liospitals. 
In addition, two mobile dispensaries go out daily to serve the needs of the rural 
areas.

Shrimati Durgabai: Is it a fact that the All-India Nursing Council has
prepared a new syllabus and curriculum for a short training course and, if so,
when that will be introduced?

BajJcumari Amrlt Kaur: That short course; is being prepared. When 
actually I will be able to introduce it I do not quite know.

R oad  A ooidknts in  D blui

^168. Giani O. 8. Mnaailr: Will the Minister of Home AfXairg be pleased 
to state:

(n) the increase that has taken place in police strength in Dellii since the
partition of the country;

(b) the percentage of increase in accidents during the same period; and
(c) what speoia) plans and measures have been devised to prevent the in* 

create in accidentfi?
The mnistar of Home Allairs and the Stataa (Saidar Patel): (a) to (c). 

The necessary informat.on is being collected and will be placed on the I'able 
of the House in due course.

Shri Tlrumala Rao: With reference to part (a) of the answer, may I know 
if any effort is being made to improve the quality of the Delhi police, apart 
from numbers?

Saidar Patel: Continuous efforts have been made to improve the quality of 
the police and there is considerable improvement also.

Stall Prai^ Anthony: Are any steps boin̂  ̂ taken to improve the rlim ftnd 
chequered lighting on most of the Delhi roads which is said to be responsible 
for a large percent^ige of the accidents?



Saidar Patel: Though it does not concern the Home Ministry, atill, I think 
the information is bound to be correct. I will draw the attention of the nppro- 
priate authorities to it.

Shrl Viank Anthony: Will Government consider taking some action to 
prevent the fierceness of blazing head-lights which is also considered to be one 
of the main causes of accidents in Delhi?

Sajrdar Patel: I will have it looked into.

Shrl Deshibandhu Gupta: Do Government contemplate re-organisation of 
the Delhi police on the lines of the Bombay police and have an enactment 
passed for Delhi like the Bombay Police Act?

Sardar Patel: I think re-organisation on the Delhi lines is quite appropriate.

H ou sb  r e n t  ch arged  b y  D e l h i I m pr o vem en t  T rust

*169. ICaster Nand Lai: (a) Will the Minister of Health be pleased to
-State whether it is a fact the previous Muslim occupants of Andha Mughal 
(Bapu Nagar) were paying Rs. 3 /8 /- p.m. for a quarter to the Delhi 
Improvement Trust on the basis of hire purchase system, before they migrated 
to Pakistan?

(b) Is it a fact that these quarters are under the occupation of the dis­
placed persons who have got them repaired at their own expenses and if so, 
wjiat are the conditions of their allotment? -

The Minister of Health (Rajkumari Amrit Kaur): (a) They were paying 
sums ranging from Rs. 3 /4 /- to Rs. 4 /- per month per quarter.

(b) After the migration of the Muslim occupants to Pakistan, these quarters 
were occupied by displaced persons without the j)ernjission of the Tru«?t. 
Repairs are carried out by the Trust and Government are not aware whether 
any repairs have been carriod out by the occupants also. The Trust have 
allotted the quarters to displaced persons temporarily for so long as alternative 
accommodation for them cannot be found, on payment of rent at the rate of 
Rs. 8 /8 /-, Rs. 10 and Rs. 12 per month for one^roomed, two-roomed and three- 
roorned quarters respectively and also subject to the payment of a security 
deposit of Rs. 100.

^  : WT ir f  ^  i t

w r  |  ?

Master Nand Lai: Is it a fact that these refugees had put in applications 
requesting that they may also be given houses on the same terms and conditions 
on which houses were given to the Muslims? Have their applications been 
njjected, and if so then for ŵ hat reasons?

Ba]kumari Amrit Kaur: The reason for that is that it is the duty of the 
1 rust, when they undertake slum clearance schemes, to accommodate such 
persons only as have been de-housed and belong to the poorer classes. It is 
to t  the resp on sib ility  of the Trust to provide accommodation for displa '̂̂ fd 
persons. We do not even know whether aJl these displaced persons are poor.
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In the matter of allotment of houses to cle-housed persons, the Delhi local 
authority makes available the amount that the Trust stands to lose. In the 
case of other than de-housed persons the Trust cannot afford to lose. As a; 
matter (of fact the grant to these j>er8ouH is an act of kindness on thcv' 
part of the Trust for they are occupying these quarters at the expense of the; 
Trust. They are having no profit and no loss in providing them this accom­
modation.
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**<»  ̂ xf ^ L rK 'i **{,) ,l| . ,,l

S

Khwaja Inait Vllah: Can the Government suggest any reasons why the 
displaced persons are being charged a rent of Rs. 8 to Rs. 0 for those houses 
that were formerly given out for Rs. 3 to Re. 4?

R&Jkumari Amrit Kaur: I have just replied to that (question.

F o r eig n  Sch olarships

^160. lCa0t6r Nand Lai: Will the Minister of Sducation be plee^ed to state 
the number of displaced students sent abroad for the technical education on 
Government expenses in the year 1948-49?

The Minister ol Oommunicatioiis (Shri Kidwai): No scholars have be6n 
selected since 1947 for technical education abroad.

P(7NJAB N a t io k a l } B a n k , L aho re

*161. Sadar B. 8. Mim: (a) Will the Minister of Tinance be pleased to 
state whether the aotention of Government has been drawn to the fact that the 
Lahore branch of the Punjab National Bank, Dellii, has been declared an 
evacuee property, and requisitioned by the. Pakist^an Authorities?

(b) Is it a violation of the Inter-Dominion Agreement?
(c) If so, what steps have îhe Government of India taken regarding the 

breach of the agreement and with what results?
Tile Xiniflter of rinance (Z>r. Matthai): (a) Government understand that 

the West Punjab Government have requisitioned some premises of the Punjab 
National Bank at Lahore.

(b) On the information available to them at present Government feel that 
this actiop of the West Punfjab Government is contrary to the spirit of the 
Later-Dominion Agreement on Banking and the assurances of facilities and 
assistance which the Pakistan Government gave to functioning banks in 
Pakistan.

(o) Government have taken up the matter with the Pakistan Government 
and are awaiting the latter's reply.

SaidBT B. 8. Man: Is it only the premises of the bank that have been 
Piquisitioned by the Pakistan Government or have they requisitioned the goods 
pawned with the bank and other articles which were held by the bank as 
security?



Dr. Matthai: The only information that 1 can give the hon. Member on
that point from the report that 1 have seen is that the Pakistan Government
have not requisitioned the whole of the building occupied by the National Bank, 
but have left to them the use of the strong room in which the securities are kept.

Sardar B, S. Man: Is there any impediment placed in the way of the
Punjab National Bank removing the articles or valuables lying now in the
Bank to Delhi? ^

Dr. Matthai: I am not in a position to answer that question. May I explain
the matter as it stands at present? We received infca:mation about this action
of the Pakistan Gove^ment on 6th January and we strongly protested against 
this action of the Pakistan Government, the next day, 7th January. Then 
on the 12th we got a conoimunication from the Pakistan Government that they
would send us full informat'on of the circumstances. We have been waiting
for full information, but it has not arrived yet. In the meantime from infor­
mation that has reached us we find that the original order requis'tioning the 
whole of the building was relaxed and part of the building was left in the
occui)ation of the Punjab National Bank. I understand also from
such information as has come my way that the Punjab National
Bank has now taken possession of a building adjacent to their
old building. What precise use they are putting it to, I am not in a 
position to say at present. I think I may also ti'li the House that quite 
recently I have been informed that as a result of investigation undertaken 
by the State Bank of Pakistan, the Punjab National Bank has now been 
required not to accept any fresh deposits from d©posit*ors f?rom Pakistan. 
On that also we have lodged a protest and no reply has yet been received.

That is as far as the information at my disposal goes.
Sardar B. S. Man: Is there any bank of Pakistan doing similar business in 

India?
Dr. Matthai: No.
Shri Sidhva: The Habib Bank in Bombay?
Shri HimatftiJigka: Is the Government aware that other banks in East 

Pakistan have been similarly requisitioned?
Dr. Matthai: I do not have any definite information on that.
Shri Hoflsain Imam: Has not the Bharat Bank Building in Lahore also been 

requisitioned?
Dr. Matthai: I have no information. '

A m e b io a n  W h e a t

^162. Pandit M. B. BhaTgava: (a) Will the Minister of Finance be peased 
to state w^hether the negotiations for barter of one million tons of American 
wheat have failed?

(b) If so, what were the reasons for the failure, and how will the failure 
of these negotiations affect the supply position of wheat in India?

The Minister of Finance (Dr. Matthai): (a) and (b). The Government of 
India had hoped that it would be possible to obtain wheat from U.S.A. on 
terms favourable enough to enable Government to make an appreJcilable 
reduction in the issue price of rationed wheat, taking into account the prices 
to be paid for wheat to be purchased under the ordinary food import progranr^ 
me. It did not appear from the negotiations which were pureJj of an informal
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and exploratory character that the terms on which the wheat could be obtained 
would be favourable enough for the purpose we had in view. Further, as a 
result of devaluation, the prices to be paid for wheat imported under the normal 
programme were also likely to be higher, with the result that the object of 
obtaining the additional quantity would not be fulfilled. The negotiations were, 
therefore, not pursued.

The supply position on the existing scale of ration will not be adversely 
affected.

Sardar Hukam Singh: Was the higher price for wheat demanded by the 
U.S.A. on account of the recent improved relations with that country?

Vr. Speaker: Order, order, I do not admit the question.
Shri JCidioriiiialua Tripathi: Does this wheat bear comparison with Austra­

lian wheat?
Dr. Hatthai: Yes.
Shrl Sidhva: What about the quality of the wheat?
Dr. Matthai: That question has to be addressed to the Food Minister.
Shri Tyagi: What about the red wheat? I mean wheat from Russia? ‘
Hr. Speaker: We will now proceed with the question of Shri Upendranath 

Barman— No. 145, put by Shri Satis Chandra Samanta.

Audit E stablishment under Auditob General

^145. Shri S. 0. Samanta (on behalf of Shri Barman): (a) Will the Minister
of YInanoe be pleased to state what are the cadres of the Audit Establishment 
and what is the number nnder each cadre under the direct control of the 
Auditor General?

(b) Which are the departments, if any, under the Government which ore not 
subjected to audit at present?

The Minis'iier ol Finance (Dr. Matthai): (a) The cadres of the Audit and
Accounts Department and their strength as on the 1st October, 1949 are 
given below:

Cctdrt SWtngth

Indian Audit and Aooountt S erv ice ............................................ 192
Bmergeooy Cadre of the Indian Audit and Acoounte Service . 71
Aasistont Aooounte (Audit) Oflloers .  ̂ . . . . 211
Subordinate Aooounts Service Aocountantfl................................... 1192
Divisional A cco u n fa n ts ..............................................................572
Upper Division Clerks ..................................................... 8917
Lower Division Clerks .....................................................  3081
Grade IV (including S o r t e r s ) .....................................................  2672

The above figures do not include 40 Officers and men of the Auditor 
General stationed in the United Kingdom.

(b) None.
Shri Ja|oo: In view of the integration of the Indian States, is it proposed 

to absorb their audit staff?
Dr. Ibtthai: That matter is under examination.
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Shrl Shiva Aao: is  there any check on India’s exjienditui'e abroad?
Dr. Matthai: There is.

Shrl Sldhva; Is the audit establishment of the Ambassadors under the 
control of the Audi^r-General?

Dr. Matthai: Yes, they are.
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Mr. Spwker; That means the question list is over.
Bhri T. T. Kriflihiianiachari: What about the questions carried over from 

previous day?

Shrl Sidhva: The postponed questions, Sir.
Mr. Speaker: Yes, Question No. 60— Lala Raj Kanwar.

Se l ectio n  of I.A.S. a n d  I.P.S. Opfiobrs

•00. Lala Raj Kanwar: Will the Minister of Home Allairs be pleased to 
state:

(a) how many I.A.S. and I.P .S. officers have been recruited since 15th
August, 1947 from outside and how many from among the existing employees 
of— (i) the Government of India, (ii) the former Provinces and Centrally Ad­
ministered Areas, and (iii) the former States and Unions of States; "

(b) whether Government have decided to select any Officers for the Central 
Secretariat Service on the recommendation of the Special Recruitment Board 
and, if bo, whether this selection is likely to be confined to the existing employ­
ees of the Government, or will any direct recruits also be appointed; and

(c) whether Government intend to appoint any officers on the recommenda­
tion of the Special Recruitment Board to services other than the IAS, IPS and 
the Central Secretariat Service, such as those of Income-tax, Indian Audit, 
Customs, etc.?

The Hlnloter of Home Allairs and the States (Sardar Patel): (a) Since the 
16th August 1947, 871 officers have been appointed to the Indian Administra­
tive Service and 217 to the Indian Police Service.

I.A.S. I.P.S.

of these

(i) Outsiders . . . .
(ii) Employees of Government of India (including

Centrally Administered Araas). .
(iii) Employees of the former Provinces. • •
(iv) Employees o f former Stages and Uuions of States

(b) Under the Central Secretariat Service (Reorganisation and Re-inforce- 
ment) Scheme approved by Government the existing incumbents of the Secre­
tariat posts are being considered first for the Central 'Secretariat Service. 
The residual vacancies that may exist after such selections will be filled by 
candidates—officials and non-officials— recommended by the Special Recruit­
ment Board.

(o) The proposal to make such appointments is under consideration.

66 39

96 60
205 128

4



L&U Kanwar: May T know whether the persoii» recruited from outsider 
were recruited on the basis of a competitive exaininntion or by mere interview?’

Sardar Patel: Not n)erely by an interview; but they examined their records 
and services and also by oral examination.

Lala Ea] Ktawar: Whab is the existing number of vacancies in the cadre
of the I.A.S. and the I.P.S. and how is it proposed to fill them up?

Bandar Patel: I think the information will have to be scrutinised before I 
i!an give a definite answer on the subject. The great majority of the vacancies 
in the provinces have already been filled under the emergency recruitment 
schc^ne. At present there are only fiftee'n vacancies five in the U.P., 
five in Orissa and five in Madras The work of recruitment to the States has, 
however, not been undertaken yet.

Lala Sa] Kanwar: Is there any proposal to appoint officers to the CentraJ'- 
Secretariat Service on the basis of a competitive examination?

Sardar Patel: We have the Special Board for this purpose who will iakej 
into account these considerations and select candidates.

Lala Baj Kanwar: What is the composition of the Special Recruiting Board*”
Sardar Patel: Their experience, and their qualifications and also personal! 

interview. •
Lala Raj Kanwar: I wanted to know the composition of, the Board.
Sardar Patel: Well. T have not got the names with me, but I will supply

them to the hon. Member.
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WRITTEN ANSWERS TO QUESTIONS 

Operation  of  P u blic  Sa f i t y  A ct in  D e lh i

^62. Sardar Htikam tttngh: (u ) Will the Minister of Home Aflaira be pleased 
to stat<) how long has the Public Safety Act banning processions and public 
meetings in Delhi been in force?

(b) How many applications were received by the District Magistrate during 
the calendar year 1949 for permission to hold public meetings or to take out 
processions?

(c) How many of these applications referred to in part (b) above weitt 
refused and how many were granted?

(d) What was the number of persons (i) detained; (ii) convicted; and (lii) 
undergoing trial in Delhi Jail on 81st December, 1949 for delaying ban of the 
District Magistrate, Delhi?

The Miniater ot Home Aflaini and tbe Stateg (Sardar ^ te l ) :  (a) The order 
banning processions and public meetings under the provisions of the Punjab 
Public Safety Act, ns applicable to Delhi, was first issued on 23rd November 
1047, and remained in force till 22nd June 1949. It w'ns again issued on 23rd 
December 1949 and is sijill in force.

(b) 306.
(c) Only nine w'ere rejected and the rest granted.
(d) The information is being collected and will be laid on the Table of the 

House in duo course.



Ft f b n o t h  a n d  e x p e n d it u r e  of  P olice  D epar tm en ts  in  Cb n t r a l l v  A d­
m in ist e r e d  A reas

*67. Pandit M. B. Bhargava: Will the Minister of Home Aflalrg be pleased 
to state:

(a) the strength and expenditure of the Police Departments in each of the
Centrally Administered States for the vours 1938-89. 1947-48 o,nd 1948-49 and 
1949; and "

(b) whether the Government of India have any plan for evolving a co*ordi- 
nated and uniform policy an an All-India basis for the operation of the Police 
force in collaboration with the States?

T!he Minister of Home Aflairs and the States (Sardai Patel): (a) The infor­
mation is being collected and will be laid on the Table of the House in due 
course.

(b) There is already mutual collal)oration and consultation between Police 
forces of the States inter se and between them and the Centre. This prooegg 
has been further facilitated by the obliteration of th« previous distinction 
between Indian States and Provinces under the Constitution.

G a ze tte d  E m plo yees  in M e rg ed  S t a te s

^19. Prof. K. T. Sliaii: (a) Will the Minister of Statee be pleased to state 
vhat was the total number of the f?azetted employees in the Civil Departments 
of the merged States, or those States now made into or administered as Chief 
Commissionerships ?

(b) How many of tht emp'oyees in the various Civil Depai’tments of such 
Indian St îtes have been absorbed in the public service of the country, whether 
in the provime concerncJ, or in the Centre?

(c) Whivt provisfon is proposed to be made for those employees of these 
states who are found to be surplus, and cannot be absorbed in the public 
services of the country iu any part of the Union?

(d) In what grf4det<, and on what terms and conditions of service, have the 
public servants of these States, been absorbed in the public service of the 
country, and whether any saving, or increase has resulted in consequence of 
such absorpt’on in the aggregate expenditure of the absorbing Unit, or of the 
Centro, as the case may be?

(e) How far do thoise conditions of service approximate to those prevailing 
in the DeparlJnents of the Central or Provincial Governments?

The IKintater of Home Affairs and the States (Sardar Patel): (a), (b), (d) 
and (e). The information is not readily Mvailable and itb collection will entail 
time and labour out of proportion to its utility.

(c) Adequate provision for compensation has been made in the covenants 
and agreements.

F in a n c ia l  fffkots of  m er o f r  on  abso fbii ô U n its

•80. Prof. K. T. Shah: Will the Minister of States be pleased 
to state what hns been the financial consequence on the Budgets of the 
absorbing units, of the absorption of the employees in the Civil departments 
of the merged states, or those states now made into or administeved as Chief
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Commisflionerships, with special reference to Pombay, and of the Centro taking 
over for direct adminiBtrations as Chief Commissionerships of certain States, 
giving figures relating to the financial year 1949-50, both on the Revenue and 
on the Expenditure side, and what arrangements have been made to meet the 
deficit, if any, caused by such absorption?

T h e  M i n i s t e r  ot H o m e  A f f a i r s  a n d  t h e  S t a t e s  ( S a r d a r  P a t e l ) :  1 do not thi îk 
it would be profitable or appropriate to look at the financial effect of merger in 
this piecemeal manner. Obviously we must have an overall picture and the 
real financial consequences can be felt and properly assessed after sometime 
when financioj inlew’ation ifl completed uiid the potential advantages and assets 
are sufl&ciently exploited.

AbBBTS A.ND LlABILrriBS OP MBRGBD StaTBS

* 8 1 .  P r o f .  K .  T .  S h a h :  Will the Minister of S t a t e s  be pleased to state 
the aggregate* value of the material assets, as well as of the liabilities, 
of eacn of the principal merged States, or of the States taken over by the 
Centre and the amount of the Public Debt, if any, in any of these States?

T h e  M i n i s t e r  o f  H o m e  A f f a i r s  a n d  t h e  S t a t e s  ( S a r d a r  P M e l ) :  The i]ifor- 
mation is not readily available and its collection will involve time and labour 
out of proportion to its utility. I might add that I propose shortly to lay on 
the Table of the House n White Paper on the corny)leted picture of integration 
of States. Therein I will deal with the principles governing the division of 
assets and liabilities of Provincially and Centrally merged States.

A bsorption  of States  A rm bd  F obobs

’* '82 , P r d .  K .  T .  S h a h :  Will the Minister of S t a t e s  be pleased to statu the 
arrangements made for the obsorption of such units of the S»tates Armed Forces 
as were maintained by the merged St îtes and Chief Commissionerships before 
such merger, in the Armed Forces of tlie TJnion of India, or in any alternative 
employment such as Armed Police?

T h e  M i n i s t e r  o f  H o m e  A f f a i r s  a n d  t h e  S t a t e s  ( S a r d a r  P a t e l ) :  Arrangements 
have been made by the I/idian Army authorities for all personnel, who are 
suitable and willing, to be absorbid into the Indian Army. The j)rocess of 
absorption has not yet been completed. Sucli j)ersoniiel as are not suitable 
for the Indian Army will, as far as possible, be absorbed in civil appointments. 
Those who do not find a ])lace either in the Indian Army or in the civil services 
are to be discharged under special retrenchment concessions which are being 
sanctioned for them.

MbROINQ of PtTNJAB AND P.E.P.S.U. EngLAV̂ B ^

* 8 6 .  S a r d a r  B .  S .  M a n :  Will the Minister of S t a t e s  be pleased to state 
the principles and ieuls \rhich wore nf/plicd while merging and exchanging 
certain enclaves recently between Punjab and P.E .P.S.U ;?

T h e  M i n i s t e r  o f  H o m e  A f f a i r s  a n d  t h e  S t a t e s  ( S a r d a r  P a t e l ) :  The guiding 
principle was to secure administrative efficiency by exchange of small scattered 
enclaves as far as possible on an agreed basis.

R b t b b n c h b d  NoN-GAZKTrEu S t a f f

* 8 7 .  S h r i  K *  O h a a d h n r i :  (a) Will the Minister of H o m e  A f f a i r s  b(;
])leased to state the number of non-Gazetted staff in the (jovernment of India 
(other than Technical) who have been retrenched since 15th August, 1047 and 
the number recruited (i) from outside; and (ii) from such retrenched persons?

WRITTEN ANSWKKS 146



(b) Is it a fact that a meeting of the various associations of Government em­
ployees has been arranged to discuss various grievances in the service, one of 
which is impending retrenchment?

(c) Do Government intend to make a co-ordinated plan whereby retrenched 
persons will be absorbed gradually instead of recruiting candidates from the 
open market?

(d) Is it a fact that persons in temporary service feel insecure and as such 
cannot give their best attention to their work?

The Miniflter of Home Ailairs and the States (Sardar Patel): (a) The re­
quired information is being collected and will be laid on the Table of the House 
when available. i

(b) Yes.
(e) Instructions have been issued to all Ministries asking them to report 

all their vacancies to be filled otherwise than through the Public Service Com­
mission to the Employment Exchanges. The retrenched employees have been 
advised to register themselves at the Exchanges and the Exchanges have been 
asked to accord high priority to them in submitting their recommendations for 
suitable vacancies.

(d) I see no reason why there should be any sense of insecurity apart from 
what is inherent in a temporary em|)loyment. Merely because of tliat, however, 
Government cannot make permanent posts which are obviously of a temporary 
nature. From t\jne to time, consistent with Government’s requirements, as 
much of the temporary establishment as possible is being made permanent. 
Further, having regard to the length of service which temporary establishment 
has mostly put in, provision has been made in the Civil Services (Temporary 
Siervice) Rules for the grant of quasi-permanent status under certain conditions 
and the donditions of service of quasi-permanent employees in respect of 
tenure, allowances, leave, etc. have been a})proxiniated as far as possible with 
those of permanent employees. Facilities for reabsorption of retrenched em­
ployees have also been provided. In these circumstances I see no justification 
for any particular api:)rehensions of insecurity on the part of persons in tem- 
l>orary employment.
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CoNTEiBunoNS TO I n t k e n a t io n a l  O e g a n isa t io n s

^140. Seth Oovind Dae: Will the Minister of Finance be pleased to state
the names of International Organisations together with the amount of contri­
bution or subscription which India pays annudly to each organisation separately?

The Hiniiter ol rinance (Dr. Matthai): A statement containing the requisite', 
information is laid on the Table of the House. [See Appendix / ,  annexurn 
No. 18.]

O e n b b a l  A d m in is t r a t iv b  R b se b ve  O ftioebs

4. Lala Ba] Kanwir: Will the Minister of Home Allairs be pleased to 
give information in respect of General Administrative Reserve Officers who were 
recruited from time to time on the recommendation of the F.P.8.C. under the 
following heads:

(a) how many of them have been recruited so far;



(b) how many of them have gone over to Pftkiatai);
(c) how many of them have been selected for IA8, IP, and Indian Foreign 

Service;
(d) how many of them although not initially selected for Foreign Service 

are still working overseas;
(e) how many of them are working in higher posts like those cf Deputy 

Secretary or Director;
(f) whether any assurance was ever given to these GAR Officers that selected 

persons from amongst them would be made permanent later; and
(g) whether Government contemplate to absorb these officers in some 

permanent posts?

The Minister of Home Aflairs and the States (Sardar Eatel)i (u) Forty-Nine.

(b) Seven.
(c) Indian Administrative Service—3.

Indian Police Service—Nil 
Indian Foreign Service— 4.

(d) Two.
(e) Nine.

(f) No.

(g) These officers were given a special opportunity, irrespective of their 
qualifications, to apply to the 'Special Recruitment Board for emergency 
recruitment to the Indian Administrative and the Ijndian Police Services. 
Those who have not been selected and are still serving in the Secretariat will 
again be considered J ŷ the Union Public S(^rvice Commission as departmental 
candidates for i)ermanent a] pointment to the Central Secretariat Service.
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Sm uog lin o  of  Cu k b k n o y  N otbs to  P a k is t a n

5. Shn Sidhva: (a) Will the Minister of Finance be pleased to state the
amount of Indian currency notes either smuggled or sent openly, to Pakistan 
before the Press Note of 28th December, 1949, was issued by Government?

(b) Have any instances of such smuggling come to the notice of Government, 
after the issue of the Press Note?

The Minister of Finance (Dr. Matthai): (a) and (b). Up to the 4th March 
1949, there was no restriction on the physical transfer of currency from India 
to Pakistan. Considerable quantities of India notes are known to have been 
exported to Pakistan before this date, but it is not possible to estimate the 
value of such exports accurately. Sin(?e the 4th March, 1949, transfer of 
India notes to Pakistan has been banned except in the case of a bonafide 
traveller who is permitted to carry amounts not exceeding Rs. 50 in all and 
Government have taken all steps to enforce this ban. A few instances of 
attempts of smuggling have come to Government's notice and have been dealt 
with suitablv. The amounts involved are however insignificant.



P a k is t a n  R a id s  o n  E a s t b b n  B o b d b b

6. Shri Sidhva: Will the Minister of Defence be pleased to state:
(a) whether it is a fact that on the 8th January, 1950 the Eastern Pakistan 

Militia invaded the Indian territory on the bo.i*der of Khasi Hills opposite 
Hatimura near Bholaganj and killed certain persons;

(b) if 80, the number of casualties and the circumstances under which the 
incursion was made;

(o) whether any civilians have also been killed; and
(d) whether Government have brought the matter to the notice of the 

Qovemment of Pakistan and if so, with what result?
The Minister o! Defence (Sardar Baldev Singh): (a) to (e). The hon. Member 

is presumably referring to the incident in which two Indian civilians were shot 
dead by Pakistan armed personnel on the 8th January 1950 on the Assam— 
East Bengal border. ’

(d) Yes. We have requested the Government of Pakistan to issue imme­
diate instructions to the authorities concerned in East Bengal to take neces­
sary steps to prevent such incidents in future and also to arrange for a joint 
enquiry into this particular incident and to bring the offenders to book. No 
reply has yet been received from the GovernmenLof Pakistan.

P b b -f a b b io a t b d  H o u s e s

7. Giaoi O. B. HusaAr: (a) Will the Minister of Health be pleased to state
whether Government h^ve completed the arraugem^inta for making the pre­
fabricated houses available to the public?

(b) If so, when are these to be available?
(c) What will be the sale price of the different types of houses and >vhat 

will be their accommodation capacity?
(d) Will the displaced persons who have been allotted plots by Government 

be given priority?
The Minister of Health (Ba]kumari Amrit Kaur): (a) and (b). Yes; it is 

hoped that the pre-fabricated houses will become available by about the middle 
of this year.

(c) Only one type of pre-fabricated house is proposed to be manufactured at 
present. An accurate sale price can be worked out only after manufacture iw 
started. The area of each house will be 500 sq. ft. comprising one room of 
10' X 12' another room of lO' x 10', a verandah of 10' x 7', one kitchen 
of X 7', a small bathing room, an enclosed courtyard and a latrine.

(d) The information required is available in the statement showing the 
procedure for allotment of the pre-fabricated houses when manufactured which 
was placed on the Table of the House hi reply to part (d) of Starred Question 
No. 57 dat^d 29th November, 1949.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Odier than Questions and Answers), ist Sesskjo, 1950;—*
In Volume I,— .

1. No. I, dated the 28th January, 1950,—
(i) Page (i) Col. i , after line 4 insert "Ahammedunni, Shri V.C. (Travancore-Codiin” .

(ii) Page (ii), Col. 2, line 27 for “ Rafi Ahmed, Shri **read “ Shri Rafi Ahmed” .
(iii) Page (iv). Col. 2 , delete line 20,

2. No. 2, dated the 31st January, 1950,—
% an f?^ % ?«iw <K '‘srt” t? i

3. No. 3, dated the ist February, 1950,—
(i) Page 32, line 13 for *‘ule”  read “rule” .

(ii) qr TO I
4. No. 4, dated the 2nd February, 1950,—

(i) Page 103, line 3 add “ it”  bef<m

(ii)  <{<!5 % p f t  "3ft" % wpr "sfhjr” is' (

(iii) i<s5 ? c vs, % 3P3 4  "arnr % ann ^ s n  ^  ft; sft ^

anpT ^  ^  i 3RT

i  Pf aw vRRT 5RW W  t ” 3ft? I
(iv) Page n o , line 5 from bottom for “humiled”  read "bundled” .

5. No. 5> dated the 3rd February, 1950,—
( i)  fss ^  “ 5 1 ^ ” %WR'tT "fSJRff” «!? I
(ii) Page 186, line 17 from bottom for “ debator”  read “debtor” .

(iii) Page 188, line 18 for “unformity”  read “uniformity” ,
6. No. 6 dated the 6th February, 1950,—

(i) Page 204, line 20 from bottom/or. “ were”  read “ are” .
(ii) Page 212, line 12 from bottom for “ of** read “ the” .

(iii) Page 224, line 13 for “ from”  read “ form” . #
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could 

be expected”  read “  will act as its President; he is an I. C. S. man and is, admittedly,” .
7. No. 8, dated the 8th February, 1950,—

Page 315, line 19 for “ refugee”  read “  refuge” .
8. No. 9, dated the 9th February, 1950,—

(i) Page 369, line 24 for “are”  read “ am” .
(11) Page yjiy for  line 18 read “ giving me credit for having done something which should 

really go to the” .
(iii) Page 389, line 2 from bottom for “ khakad”  read “khahad” .

9. No. 10, dated the loth February, 1950,—
(i) Page 415, line 2 from bottom for “detrimetal”  read “detrimentar’.
(ii) Page 420̂  line 10 from bottom for “ is”  read “ In” .

(iii) Page 431, line 3 from bottom for “L”  read “ 5**.
(iv) Page 435, line 16 for “ Trat”  read “ that” , 

to. No. t i, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “was”  insert **as” .

(U) Page 463* line 21 from bottom fo t  <*re-M8embled'  ̂read ''then adjourned for**.
!T73PSD. ,



11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “ strach” read “ starch**.

12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 /or “ atmosphede”  read ‘ ‘atmosphere” .

(ii) Page 604, line 4 /fw “ inperils”  “ imperils”  and in line 6/or “cajus** rearf “ Sahis” .
(iii) TO “sfBlT" % fsTR qT “3TT«?T'’ «?t' I
(iv)  ̂ TT "aft fRTfk” ’I? 1
( v )  'j « s  % \o, !f)% %  ^  ‘ -5 ^ ’ ’ %

( v i )  5 «® % p r f t  > ip R r f  " f P ? ”  %
■ sntre”  % 1 ST ?  I

(vii) Page 6i6, line 12 from bottom for “ then”  r^a/“ thcir**.
(v iii)  -T<!5 <rF?r ^  ^  V% snf^ #

% ?«n5T IT  TS' I
(ix) Page 637, omit “ last line**.

13. No. 15, dated the 20th February, 1950,—
(i) Page 659, line 12 for “ acpital”  read “Capital” .

(ii) Page 662, line 21 from bottom/or “of the** read “ in the” .
14. No. 17, dated ilxe^znd February, 1950,—

(i) Page 708, line 15 from bottom for “ States”  read “ State” .
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(iu) TO ŝ̂ o, ^  % <jfw K % 3T?fr  ̂''?ft I n" % "14'aY’ <ra i
( i t ) TO iffiCT a ^  III I '

(v) Page 7«33 line 2 for “ a”  read “as” .
(vi) Page 798, line 2 for  “ coutry”  read “ country” ,

(w )  Page 800, line 9 from bottom for “ 33 ptrcen f *read “ 33  ̂ percent” .
I viii) Page 801, Hne 6 for “ ward** read “ award” .

(ii)



CONTENTS
Volume I — 28th January, 1950 to"23rd February, 195Q,

Satubday, 28th Janttart, 1960^
Members Sworn . . . • • • . • • •
Deaths o f Dr. Hari Singh Gatir and ShriB .L .M itter . . * 6— 7
H. E. the Governor General’s Assent to Bills . . « • • •  7
Banking CompEuiies (Amendment) Bill— Extension o f time for preeenistion ^

of Report o f Select Committee . . , . . . • ®
Industrial Disputes (Appellate Tribimal) Bill— ^Extension o f  time for pre­

sentation o f  Report o f Select Committee 8
Mines Bill—^Ext^ision o f time for presentation o f  Report o f  Select Committee 8
Industries (Development and Control) Bill—^Extension o f  time for presen* 

tation o f  Report o f Select Committee 
President’s Address to Parliament ®

Tuesday, 3 1st Januaky, 1950—
The President’s Address to Parliament . . .  • 11— 26

Wednesday, 1st Febbuaby, 1950—  ^
Motion" for Adjournment re Ruthless Perisecution o f Hindus in East Pakistan 27— 28
Rules o f Procedure and Conduct o f B u s i n e s s ....................................................28 32
Panel o f Chairmen .............................................................................................  32
Motion on Address by the President ..............................................................

Member Sworn . ....................................................
Thubsday, 2nx> Febbuaby, 1960—

Papers laid on the Table-Ordinanoes promulgated after Novomber.December
Session, 1949 ....................................................................................................... .............. .......

Motion on Address by the President— .................................................... 86— 145

Fm d a y , 3rd February, 1950—
Papers laid on the Table—Amendment® to Reserve Bank o f  India (Note Re­

fund) Rules, 1935 ...................................................................................'
Committ«e on Petitions
Motion on Address by the President—co»tc/rf. . . . . . .  146— 159
Insurance (Amendment) Bill—Extension o f time for presentation o f  leport o f

Select Committee ............................................................................................. 160
Point o f Order re Courtesy to the C h a i r .............................................................. 160
Panel o f Chairmen 161
Rehabilitation Finance Administration (Amendment) Bill—Passed as amended 161— 186 
Insolvency Law (Amendment) Bill— Passed as amended . . . .  186— 193
Delhi Road Transport Authority Bill— Discussion on motion to refer to Select

Committee— not conduded . . . • • • • • • 193 19o

Monday, 6t h ' F ebruary , 1950—

Pai>er8 laid on the Table—
Supplementary Statement showing action taken on remaining promises and

Tindertftkings given during Budget Session, 1949 . . . . .  197
Committee on Civil A v i a t i o n ........................................................................ • 197 199

I— C

(0

Delhi Road Transport Authority Bill— Consideration o f clauses—no* ^
conduded. . . . . - .............................................................



(il)
TtJBBDAY. 7th PEBETTABy, 1960—

Papers laid on the Table—
Petroleum ConceBsion Rules» 1949 . . . . . . . .
Annual Report o f the Damodar Valley Coipoffation, 1948-49 . . .
Damodar Valley Corporation Budget Estimatee for 1960*51 . . .

Delhi Road Transport Authority Bill—Passed as amended . ‘ , .
Army Bill— Referred to Select Committee
Air Force Bill— Referred to Select Committee . . . . . .
Patents and Designs (Extension o f Time) Bill-^l^assed as amended * .

W kdnesday, 8th  Febbuaey, 1950—
Coi^gratulations to Parliament from A r g e n t in e ....................................................
Postponement o f Questions . . . . . . . . .
Undesirable Immigrants (Expulsion from Assam) Bill—Consideration o f 

clauses— not concluded . . . . . . . . .

JHUBSDAY, 9th FeBEUAEY, 1950—
Motion for Adjournment—

Imposition o f Cin*few and Control o f Bareilly by Military • • •
Resolution re—

Abolition o f Night Air Mail and Passenger Service— Lapsed . . •
Compensation to Refugees for losses—adopted as amended , , .
Qualifications for Election to Parliament and Legislatures of States— not con­

cluded ..................................................................................................................

Fbtday, 10th  Febbua.ey, 1950—
M^sage from the President . . . . . . . . .
Industrial Disputes (Appellate Tribunal)

pA oai

251
261—252

252
262—283 
284—308
308—309
309—312

313
313

313—350

351—362

352—353
363_-401

401—404

 ̂ , Bill—Presentation o f Report of
Select Committee ................................................................................... ..........

Mines Bill—^Presentation o f Report o f Select Committee . . . .  
Industries (Development and Control) Bill—^Presentation o f Report o f  Select 

Committee . . . . . . . . . . .

405

405
405

406
(Expulsion from Assam) Bill— Consideration o fUndesirable Immigrants 

claiises— not conohided

Monday, 13th Fbbbuaby, 1950—
Undesirable Immigrants (Expulsion from Assam) Bill—Passed as amended . 
Emblems and Names (Prevention of Improper Use) Bill—Pafeed as arrended 

Indian Tariff (Third Amendment) Bill— Discussion on motion to cxaisider— 
not condtided . . . . . " , * • * • •

Tuesday, 14th Febbuary, 1950—
Papers laid on the Table—

Constitution (Removal o f  Difficiritios) Orders ..........................................
Absence o f the S p e a k e r .............................................................................................
Indian TarilBf (Third Amendment) Bill—Discussion on motion to consider—

not concluded

405—448

449—463
464—493

493—496

497
497—403

498—636
Thubsday, 16th Febbuaby, 1 9 5 0 - 

Papers laid on the Table—
Notifications under Central Excises and Salt Act, 1944 . . .

Banking Companies (Amendment) Bill— ^Presentation o f Report o f  Select 
Committee . . . - . . . . . . .  .

Army and Air Force (Disposal o f Private Property) Bill— Introduced .
Criminal Law Amendment Bill—Introduced . . . . .
Indian Tariff (Third Amendment) Bill— Passed as amended . .
Business o f the H o u s e ........................................................................ ..........
Administration o f  EvaoueeiProperty Bill— Discussion on motion to consider— 

m t concluded .......................................................................................................

637

687
637
638 

638—648
648

649— 572



.  (m
PmiDAr, 17th FEBBtrARY, 1950—

Control o f  Shipping (Amendment) Bill—Introduced . ,
Indian Tea Control (Amendment) Bill—Introduoed . .
Imports and Exports (Control) Amendment Bill~Introdiiced 
Labour Relations Bill—I n t r o d u c e d ..........................................
Administration o f Evacnee Property Bill—^DiscuBsion on moti<m to oomaidar—

not conciitded .........................................................................

Business o f  the H o u s e ..........................................
Leave o f Absence from the House . . .
Accident to K. L. M. Plane at Santa Cru* Air Port

Mo n d ay , 20th  F e b b u a r y , 1950—
Indian R ’iilways (A^nendtu'^it) Bill—^Introduced . . . .
High Courts (Seals) Bill—I n t r o d u c e d ....................................................
Army BUI—Extension o f time for presentation o f  Report o f Select Committee 
A i^ o rc e  Bill—Extension o f  time for presentation o f  Report o f  Select Commit-

Control o f Shipping (Amendment) Bill—Passed . . . .
Indian Tea Control (Amendment) BiU— Passed . . . .
Administration o f  Evacuee Property Bill—Discussion on motion to consider—

not c o n c l u d e d .............................................................................................

Tuesday, 21st Febbuaby, 1950—
Daath o f Shri Sarat Chandra Bose
Sp^3ial Ci-ininal Courts (Jurisdiction) Bill—^Introduced . • ,
Indian Tariff (Second Amendment) Bill—^Introduced . ♦ .
Capital Issues (Continuance o f Control) Amendment Bill—^Introduced 
The Railway Budget for 1 9 5 0 - 5 1 .................................................... ,

WiTDiTKSDAY, 22in) Febbuaby, 1950—
Government Premises (Eviction) Bill— ^Introduced • 
High Courts (Seals) Bill— Passed . . . .  
Indian Railways (Amendment) Bill—Passed . ,
Imports and Exports (Control) Amendment Bill— P̂assed 

TiiufWOAF, 23bd F ebbuaby, 1950—
S a<<)men(i re Rac mt events in East and West Bengal 
Tt-ade TTi. ions Bill—Introduced . . . .
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PARLIAMENTARY DEBATES

( P a r t  I I ~ P r o c e e d in g s  o t h e r  t h a n  Q u e s t io n s  an d  A n s w e r s )
Wednesday, 8th February, 1950

The House met at a Quarter to Eleven of the Clock 

[ M r . S p e a k e r  in the Chair] '

QUESTIONS AND ANSWEES

{See Part I) 

1 1 4 5  A.M. ^

CONGRATULATIONS TO PARLIAMENT FROM ARGENTINE 
Speaker: I have the pleasure to communicate to the House, the 

message of con^atulations and goodwill to this Parliament, on the occasion
Ar-"nthm Democratic BepubUc, from the Senate of th«
Argentine. The message has been conveyed to me in person by Dr. Wego Lui6 

Foreign Belations Committee of the Argentine 
f c f  1 f to him. on behalf of the House, that we a ^
thankful for the good wishes, and that we fully reciprocate the same. “

POSTPONEMENT OF QUESTIONS
*• ®* I**® (Punjab): I beg to submit one point. The other dav 

^  Ora! Answers were postponed, I believe they were 
L  “  suitable date, and by ‘ suitability’ we understood that thev were
thp Hm a “  •*'' ”  answered orally on the floor ofthe House, otherwise if we are to receive written answers that would have 
been easily done on the same day.

S p eato: The hon. Member knows the reason why these questions were
I  t W h t  i ^ L T t ^ ™  " X r ®  ”  Home Affairs,i  tJjou},ht It best to consult his convenience first in view of his health • but the
furfh!Tn'^ i -  k **""• Member wishes to’ put «:iv

cwrae. questions and those wiU come in

UKDESIEABLE IMMIGRANTS (EXPULSION FEOM ASSAM) B IL L  
m o ^  Mimater of « ,d  BMlvays (Sbil Oopaiawwni): i  beg to

^ken f « » “  Assam of und«imbie immigrants, be

t h i , ? ?  f  « ’«’«•;« ‘ hat this Bill was inteoduced some«me about toe
imm 1 not possible to proceed with, its consideratiOT
immediately after mtroduction, but the matter was urgent and it .became

( 3 1 3  ) ■ •



[Shri Goi^akswami] ^
necessary to request the Governor-General to issue an Ordinance contaiaing 
the provisions of this Bill, so that action might be taken under those provisions 
even duiing the interval between the introductaon of the Bill and its being 
passed into law by this House. The Bill itself is a simple one. In the State 
of Assam, pai*ticularly aft^  the Partition, the influx of persons from outside 
Aissani into that State has been assuming proportions which have caused 
apprehensions to the Government and the people of Asî »am as to the disturbance 

^hat such an influx would cause to their economy. The Assam Government 
brought this fa'Jt t<3 the notice of the Central Government in 1949, and since 
then, the matter has been under examination; a number of conferences and 
discussions have been held, some with Pakistan, othere between the Central 
Government and the State Government. Various suggestions were considered. 
The obvious suggestion that was put forward at the beginning was that we should 
introduce a permit system as between Assam and East Pakistan. The CentraJ 
•Government examined this suggestion and studied its repercussions on other 
parts of India particularly on West Bengal and the restrictions it would impose 
on the freedom of movement of a large nutilber of persons who, even in their 
■ordinary avocations^, had to pass between East Pakistan and either Assam or 
West'Bengal. If restrictions by way of a permit system had been imposed, it 
was feared that there would have been difficulties experienced which it would 
not have been easy to get over, and, after further discussions with the Govern­
ment of Assam, it was finally settled in consultation with them that in? t̂ead of 
introducing a permit system which would control the entry of outsiders into 
Assam, we might take power to expel from Assam such foreign nationals who 
entered that State and whose continuance was likely to cause disturbance to 
its economy, and that really is the reason why the Bill has be^n drafted in 
this form and the House is being invited to consider it.

Now attention to this problem was intensively drawn when the Assam 
Government reported about the middle of 1949. Their information was that 
only about a lakh and half to two lakhs of persons had migrated into Assam 
from the neighbouring Pakistaii Province of East Bengal. Later on when I  

"went to Shillong and had discussions with the Assam Government on this 
question, the numbers they estimated had come into Assam were of the order 
of half a million. The problem had therefore grown in magnitude and it was 
felt necessary that we should take very effective action. That was why this 
Bill was introduced and an Ordinance was subsequently promulgated until the 
Bill could be passed into law. ‘

Now with regard to the p/*">vfiiir»n6 of this Bill they are fairly shnple, that 
is  to say, any perso’i who ip not ordinarily a resident of Pakistan, or— as it 
would be under an an:endment, of which I have given notice— of any country 
outside India, if he came into Assam and his continuance in that State is 
considered to be undesiiable, then the Central Government has the power to 
direct him to remove himself from Assam and to give such other directions as 
may be necessary in that w^ntext. The powers are primarily in the hands of 
the Central Government, but for ordinary administration these fr»werg 
ai*e proposed to be delegaltd to the Government of Assam. As a 
matter of fact, under the Ordinance those powers have been delected not 
merely to the Government of Assam but to a mimber of Assam officers by 
designation.

The main thing before an expulsion order could be issued is that the 
Central Government should be satisfied that any person who, having been 
ordinarfly resident in any part of Pakistan, has, whether before or after the 
commencemeirt of Act, come into Assam and that his stay
in that Province is detrimental Jo the interests of Indin. Then
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iihe Gentisl Government mav by order issue the direction. This 
power of the Central Government could be delegat-ed to any officer 
subordinate to the Central Government or to the Provincial Government 
of Assam or to any officers subprdinate to that Government and such delegate 
is bound to give effect to the pr6visions of the Act. The psnalty for any person 
who contravenetf or attempts to contravene any such direction Is that he 
shall be punishable with imprisonment which may extend to three years and 

-he shall ako be liable to fine. There is a further clause in this Biil whieh 
protects persons acting under tbe provisions of this Ordinance, namely, no 
suit or prosecution or other legal proceedings shall lie against any such person 
for anything done in good faith.

Those are the simple provisions of the Bill. It is a Bill whose enforcement 
is vital to the preservation of the economy of Assam.

I might mention in this connection that this Bill is intended to be used 
only against persons whose continuance in the Stete of Assam would be 
detrinientaJ to the interesi-s of India. It is not intended to be applied to 
persons whose stay will not be so detrimental or who, for instance, on account 
of disturbances and disorder in Pakistan or any other country, have come to 
take refugee in Assam. T h a tb e in g s o .it  may be asked whv gome speciflo 
provision has not been made in the Bill exempting such jiensons. The answer 
to that is that there are various reasons why we have to retain a power of this 
wide character and the aim of the Bill is that the powers are primarily re­
tained in the hands of the Central Government and therefore it is necessai^ 
that the policy in enforcing this Bill should continue to be in the hands of 
Central Government. Though the powers could be delegated to the State 
Government or any offieert;, delegation to whom is recommended by that 
Government, the control of the exercise of these powers would still continue to 
be in the hands of the Central Government. This is obviously necessary, be­
cause it is a matter which involves our relations with foreign countries aiid it 
is important that the Centra] Government should have these powers.

I  do not think at this stage I need say anything more.
Mr. Speaker: Motion moved: '
“ Th^t the Bill to provide for the expulsion from Assam of tindfe®ir»l)le immigrants, he  

taken into consideration.”  . do
Pandit BaUnisIma Shama (Uttar Pradesh); I want to know whether this

TO territory of Assam is a planned affair or it is onlv due
to individual initiative. "

Shri Gopalaswami: There are characteristics about it whish might justify 
the inference that it was planned at one time. For inst-ance, there have been 
cases of swarms of these coming into Assam on a single occasion: but,
generally spewing, they have come in driblets and at vaiious points. I  
personally think that the influx is not so comprehensively planned a« to 
justify the inference that there is any irregular invasion of Assam by any 
foreign country in pursuance of any policy of annexing Assam or making the 
economy of Assam subservient to their own economy.

Sardar B. S, Man (Punjab"): Sir, i  am glad that at long last the Govern­
ment has become alert ond taken note of a situation which has got very 
dangerous potentialities about it. From the dates given bv the hon. Mover 
this situation was brought first to the notice of the Central Government at 
the end of 1949, namely that a large influx........... •

Shri Oopalaswaml: I  said sometime in 1948.

Si^ar B. S» Man: Sometime in 1948 it was first brought to the notice of 
•im Central Government that a large number of Undesirable immigrants were
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[S'ardar B. S. Man]
co n u D g  over from East Bengal to Asscan. Then I  take it that neither the 
Central Government nor the Assam Government were sitting idle. They 
were holding conferences in order to check this influx and the result of these 
conferences has been that^he number of these immigrants which was at one 
time estimated to be a lakh or so, during these conferences when they were 

 ̂ taking prompt action, I'ost to half a million. I  believe it is a very sad- 
commentary on the Centrsd Gijvemment as well as criminal negliger-ce on the 

_ part of Assam State, that while they were holding conferences when the fact 
was brought to their notice, instead of stopping or chet>king the influx by 
immediate measures, they let the immigrants not only be doubled but trebled. 
After all it was aot on one day, in a month or within a limited period during 
which this invasion took place. It was a slow process of permeation in India. 
!Kie Government very well knew that it was the offshoot of a deep-laid 
conspiracy which had started earlier. I  have got the considered opinion of 
tiie Assam Goverimaent that during the Muslim League regime it was a 
conspiracy to convert Assam, which was a Hindu majority province into a 
Muslim majority province. It was a deep-seated and deep-rooted and well 
planned conspiracy of the Muslim League when Mr. Saaduilah was the Pre­
mier of Assam and as a result this large scale immigration started. During the 
war it increased. Now we cannot say that the Assam Government became alive 
to the situation only in 1948. It was not a secret plan: it was well known. The 
Central Government came to know of it in 1948 and 1949 passed and now in 
the beginning of 1950 an Ordinance is promulgated and a Bill is brought before 
the House. I am reminded in this connection of a story. When a station 
was on fire and people rushed to extinguish the fire a very responsible ticket 
collector asked the people “ Where are your platform tickets: only then you 
can get into the platform to extinguish the fire.”  It reflects the impotency 
and imbecile attitude of the Assam Government, that it could allow un­
desirable immigrants, not a few, nor thousands, five lakhs of people to come 
over and take forcible possession of the best lands in Assam. For we 
are told that they have not settled in the tribal belts but in the village 
grazing lands. I wonder tiie Assam Government which has so succes^^fully 
resisted the claims of Hindu refugees from East Bengal, which has exhibited 
such a virulent attitude that it has not permitted Hindu refugees to settle there 
and has not spent a single pie on their rehabilitation, and which has not raised 
its little finger against the undesirable immigrants from East Bengal, will now 
have the competence to act in this matter. It is a sheer case of negligence 
and incompetency. There are undesirable people living in West Punjab 
also, but not a single person h ^  been able to come and settle on our land. Not 
a single bit of land has been jeopardised by them, whereas lakhs of people 
have come into Assam and forcibly occupied lands ther&. To invoke the help 
o f  an Ordinance and then a Bill in this matter of trespass is only a sign o f 
weakness. The position of these immigrants who have occupied Government 
lemds is one of criminal frespass, and very easily in the ordinary course of the 
law these trespassers could have been evicted. I doubt very much that this 
weak-knead and negligent Assam Government will become powerful with the aid 
of this measure and be able to evict them. I  consider that the confermriit 
of the powers contemplated in the Bill on the Government of Assam will be 
merely wasting our energies. If in the end Goveniment are anxious to evict 
tiiese imdesirable immigrants, let them have the entire job directly in their own 
hands. For I know the limitations of the Assam Government. They are 
also very, much afraid lest the balance of political manoeuvring be tilted in 
favour of the Bengali-speaking people. They are smv oijxxoub about ^ i r  own 
p(^'tical powers. '

Shrl I  quesMon your statements. You are making sweeping
remarks.
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SardAt B. S. Man: You will have youi* time. I know the conditions in Assam 
and I can realize the incompatibility of the Assam Government dealing with 
fhe situation. For, the;6e orders to eject the undesirable immigrants from the 
border lands will necessarily go to the very friends of those undesirable 
immigrants and who are the officere there. Many of the officers there—Deputy 
Collectors, Superintendents of Police, Police _-^f^cers and others— are 
erstwhile sympathisers of Muslim Leaguers who now 'have come and settled 
there.. We will be deluding' ourselves if we were to give these powers to the 
Adsam Government. Ar.d the vei-y situation is such that they wid not be able 
to cope up with this mcitteJ*. Otherwise, if they had been so strong the situa­
tion would not have arisen. It is not as if the simple injeetion of this Bill 
will make these tottering ])eople suddenly stand up on their legs and drii?e 
back these undesirable immigrants. The situation is such that I  consider 
ihat only the Central Government ought to be directly responsible for these 
ejections. "

Besides, the Central Government is responsible for Foreign Affairs. Defenoe 
is also the i-esponsibility of the Central Giovemment. Having regard to both 
these points of view I  *coiisider that the Central Government should directly 
take, up this matter instead 'of delegating these powers to the Assam Govern­
ment which has not, judging from its own antecedents, been able to ĉ p̂e witb 
the situation.

The hon. Mover of this Bill has been very pleased and has taken pride to 
state in clause 2 that only those will be ejected whose stay is detrimental to 
tlie interests of India. This is exactly the condition to which I  take objection. 
Any person who is ordinarily a resident of Pakistan or of tenitories which aa» 
DOW included in Pakistan has no business whatsoever to come and settle here. 
Otherwise you will be giving an opporttmity to every person for making thi» 
excuse that his stay is “ not injurious to the interests of India”  and that it ii  
in fact û êful, by his tilling the fallow lands here, and conducive to the welfare 
of India. I want that all these people who have come in as undesirable im- 
miRTants or rather in the nature of criminal trespassers, apart from any questioD 
whether their stay is good or bad, have no locus standi to st«y in Assam andl 
have to go, and no chance should be given to them. Otherwise there will 
DO limit to litigation and no limit to applications before the authorities that he 
is “ a very loyal subject of India”  or a “ useful”  citizen of India or that his stay 
has not in any way been “ injinrious”  to the interests of India. For, such pleas 
will be brought and the whole object of the Bill will be frustrated. Therefore 
I want that all these people who have come in and who are in the posi^on 
of trespassers should be ejected and no door should be left open for them to  
plead that their stay will not be injurious to the State. The fact is there, the 
impressions are there, and in spite of the very callous retorts of Mr. Chaliiw 
I  am driven to conclude that there is apathy or indifference on the part of the 
Assam Government to rehabilitate our own refugees who, finding Pakistan ft 
place unfit for their honour, or for fear of disturbances, or on account of actual 
<iisturbances, have come over here. The Assam Government have not beeo 
actively assisting these unfortunate friends in their rehabilitation. That im­
pression has gone round and there are causes for it. Therefore, when you giye 
a vague sort of power and a vague sort of instruction that ttiose whose stay in 
the province is detrimental to the interests of India should alone be removed, 
or that all immigrants should be considered on a par, I consider that we are 
defeating the purpose of this Bill. I am afraid that certain over-zealous friend® 
to Assam will consider many of the Hindu refugees on the same footing and 
consider that their stay in Assam is “ detrimental to the interests of India**. 
The other day in answer to my question the hon. Minister said “ it is hop^ 
that the Assam Government wUl not eject our own Hindu refugees” . But I . 
do not want to live on a pious hope. I want it to be clearly, definitely and 
pressly understood that the Assam GoverimieDt will not eject those fnends
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[Sardar B , S. M anJ
of oiirs who have come to Assam, who are genuine refugees and who have com^ 
seeking refuge in India. J believe that for all our friends who are now in 
Eastern Pakistan through sheer misfortune, and who by the mere drâ ’̂ing of 
a line on the map of India have been placed on the other side, India is as mucb 
their home-land and Bharat Matha as ours. Not only now but at any future 
date, if due to civil disturbances happening there or if they find that their stay 
is so uncomfortable and the political conditions are such that no person with 
honour could stay on, they should be permitted to come over here and in no 
way should it be conditioned by any clause that their stay should not be det«- 
mental to the interests of India and then only they would be permitted to stay 
on. Therefore, I w'ant a proviso to be added in order that the Assam Govern­
ment may not be permitted to eject Hindu ref\igees, that is those refugees who 
have come and sought refuge in India because they found Pakistan to be an 
unworthy place for living.

The other point to which I  would like to take exception is the term “ resident 
in any part of Pakistan” . By these words again the scope of the Bill is res­
tricted. The actual position is that the influx of undesirable immigi’ants started 
not with the partition of India but it had started a little earlier than that. Ther« 
was a very heinous propensity about that conspiracy because they wanted to 
convert the Assam border line into Muslim majority areas. If we consider only 

 ̂ tiiose immigrants who came in after the constitution of Pakistan, for purposes 
of ejection, then I think we will be excusing those friends w'ho had come a little 
earlier in pursuance of a policy which was more dangerous than that involved 
in this casual coming over. Therefore, we should not restrict the scope of this 

, Bill to and aft-er the time when Pakistan came into being, but should extend its 
scope to cover those people who had come a little earlier also, for example, in 
the days of the Saadulla Ministry and the Muslim League days. I  want thfr 
fHTOvision amended suitably m order to include such people.

I hope that having become alive to the dangers of the situation, the action 
now sought to be- taken will not in any way be diluted and that we will jealously 
guard o\u’ frontiers— otherwise this truncated freedom, which no doubt it is. 
may perhaps due to the negligence of our friends be lost this day or the next.

Shri R. K. Chaudhuri (Assam): I welcome this Bill and I think everybody 
in Assam welcomes it. There have been, as my hon. friend Sardar Man has 
stated; a lot of discussion and a lot of conferences before this Bill was actually 
brought in this House, but I must thank the hon. Minister in charge whose 
Visit to Assam about three months ago has largely helped in giving a practical 
shape to this matter, '

So far as the definition of “ undesirable immigrants”  is concerned, I should 
ha^e liked the hon. Minister to make it clear by a clause that the word “ im­
migrant”  in this Bill does not include the refugees who have come to Assam. 
Otherwise, if the Bill is left as it is, then it will mean that it can apply to botfr 
W  refugees who have come to Assam for shelter there as well as the ot^er 
perPons who have come to Assam recently for a particular purpose. If the BUI 
is allowed to be enacted as it is, that is to say if you are going to expel people 
because thev are disturbing the economy of the Province, then the same argu­
ment mav be applied to the refugees as well because the large influx of refugee 
to Assam is bonrfl to affect in one way or the other the economy of that Pro- 
Tinoe more or less, unless a clear policy is laid down by the Government to ra- 
liabilitate as quickly as possible the refugees who hajre ^ m e  there tlf ’to™  
huinble submission is that in this Bill we should make it clear that the term 
“ immigrant”  does not apply to refugees at all.

According to the census which was held in the Province recently, the figur* 
of refugees fn Assam cOmes to nearly 1,20,000, hut I  have ihe clearest proof
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and authority to show that the actual nupciber has been verv much minimisecl. 
Actually there is a larger number which has not been include in the census-; 
and a still larger number is bound to come in soon on account of actions recently 
taken in Eastern Pakistan. Even this week I have learnt that a large number 
of people have fled from the District of Sylhet and other places and are pourmg  ̂
in Daoki and Tamabil, w’hich the hon. Minister had visited during his last tour. 
Whatever that may b^, any increase in these figures only iutiuences the extjent 
of expenditure which has to be incurred in order to maintain and rehabilitate 
t o m . But I may say that for a single refugee who has come to Assam, three 
times that number have come fjom Eastern Pakistan who cannot by any means 
be called refugees. This is an admitted fact; it is known to everybody in tUe 
Province. There are two factors which have prevented bona fide refugees from 
East Bengal coming to Assam. One is that the East Bengal Hindu refugees are 
not allowed to come freely by the Pakistan Government. They demand from 
them passes and permits' and certificates from the T!iicome-tax Department. 
The other factor is, as perhaps also in West Bengal, that the local people do 
not welcome the. influx of a large number of people coming from outside. For 
this reason these Hindu refugees have not been able to absorb themselves into 
the existing Hindu population of that Province. So far as non-refugee im­
migrants are concerned, that is to say those who have come in for economical 
reasons or for reasons of exploitation, they have a large number of their own 
people already settled in that Province as a result of the policy which was 
pursued before the partition of India. A large number of such people have 
already settled there who w'elcome their brethren to the Province and w’h ^  
th ey  come in, not bn account of fear of disturbances, there is an organisation 
to help them. They are received at two stations, one of them Badarpur which 
is on the border of" Assam. They are received properly and located in one or 
two houses and then distributed x)ver different parts of the Province. When­
ever any such people come to Assam they are very much welcomed by their 
brethren who had come in some years earlier, they are allowed to settle down 
and they gradually spread out. As against all this, the difficulties of the East 
Bengal Hindu refugees, which I  have stated above, are still there.

The point for the decision of this House will be whether we shall provide 
in this Bill certain measures which will be in the interests of the population 
of the Province of Assam and in the interests of those people who had oome 
in as a result of fear of disturbances, or whether you sha'l make no distmction 
between these two clasises of people— the refugees and the immigrants. If, 
as has been stated repea4«dly by the Government of Assam, there is not 
enough land or enough space for outsiders in that Province, then would it not 
be fair to make room for those people who have come there as a result of 
disturbances or fear of disturbances?

If vou allow both the kinds of people to i^ay there freely, then nati^ally 
those people who have come out of fear will suffer. Already this has taken 
place People who have come, not out of fea.-. have already settled thera^elves 
there. It will be difficult to uproot them, unless some strong measures ai-e 
taken. If those people whom the Assam Government did not want to have, 
that is to say, people who had no reason to come to that province, who were 
not actuated*  ̂bv any fear or sense of insecurity, if those people are now allowed 
to 20 out or steps are taken to send them out, there might be some room for 
these other people whom all provinces in India are bound to accommodate, 
whether they like it or not. That is the position which we have to consider 
in regard to this Bill.

Secondly. I would suggest that this is not an evil only for the^pro^nce of 
Ass«im West Bengal is also suffering from the same difficulty. So.
b e ..better to  insert in this BUI a provision which w iir empo^^er the
Government to extend its prpvidons to any province which they tninK nt, as-
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emergency arises. Anyway, the whole point for eoiis.ideratioii is how you will 
administer this law. I f  you administer it properly, then of course it is all 
right. But if this law is allowed to be a d e ^  letter, then it is no use passing 
this legislation. You must take steps to briog this legislative measure into 
full efteet. Whether the Government of India do it' themselves, or the Pro­
vincial Government does it, it does not matter, but action should be taken 
firmly as well as judiciously. I state quite frankly that there have been people, 
who "were immigrants from Bengal, who have already settled in Assam in 
different villages and rural areas. These people are hai-bouring new-comers 
of their own region and their own home. The Premier of Assam only about 
three or four days ago issued a warning that if these people who have already 
settled there are going to harbour these new-comers— these undesirable p e o p le -  
then they will take action against these ‘harbourers’. But where is the pro­
vision in this Bill to enable the Government of Assam to take action not only 
against the undesirable immigrants but a!«o other immigrants who hiul con.»e 
before partition but wRo are now harbouring these new-comers actively, to the 
detriment of the interests of the people of Assam and to the detriment of the 
intei'ests of the hona fide refugees who have come to Assam 7 There is no 
provision in this Bill, as far as I can see, which will enable the Government 
of Assam or India to take effective steps against those who are actually harbour­
ing tfce undesirable immigrants. I  do not think my hon. friend Mr. Maa 
was justified to the extent he criticised the Government of Assam. Tlie Gov­
ernment of Assam themselves applied for powers to enable them to stop influx 
of undesirable immigrants about a year ago. But inspite of it, no step could 
be taken up till now. I  can quite understand the delay in the matter. If 
you have a legislation of this kind, or if you merely empower the Assam Gov­
ernment to,exclude anybody and everybody whom they like, it will mean that 
they at once might— I do not say that they would— exclude even hona fide 
refugees at times and allow them to eo out of the province. That was the fear 
that was entertained.

Sardar B. S. Man: The fear is justified.

Sbri R. K. (^aadlrari: That was the fear entertained by the Government 
of India, I think, and by some people in different provinces/ It was as a result 
of this fear, it ŵ as as a result of this misunderstanding, that no sanction weus 

.^ven  to the province of Assam to stop people coming in. If such sanction had 
been available a year ago when the Government of Assam applied for it, it is 
quite possible that the present serious condition would not have arisen. But 
as it is; let us not criticise or cavil at anybody. Let us leave it to the Gov­
ernment to consider whether they will exercise these powers or whether, in 
ihe new condition of things, they might trust the Government of Assam to do 
iihat. Personally, I would trust the Government of Assam to exercise these 
powers, because a new leaf seems to have been turned now. The Government 
"of Assam was probably doubtful^ in the past, about the generosity of the Gov^ 
eniment of India in the matter of rehabilitation of refugees in Assam. Thai 
^otibt has been removed* by the recent grant, thanks to th6 visit of my hon. 
friend Pandit Thakur Das Bhargava. We are now in a position to expect a 
substantial amount. Not less than a crore of rupees, we understand, will be 
placed in the hands of the Assam Government for the rehabilitation of refugees 
in that province in the coming year. My hon. friend the Minister of Rehabili­
tation has recently sent to the Government of Assam a sum of Tis. 10  lakhs 
f?pecially in order to enable them to go ahead with their work. This being the 
position, I believe the Government of Assam will fully co-operate with the desire 
of the Government of India as well as the desire of hon. Members like Mr. Man, 
-and set to work loyally and faithfully, and turn out only those pec^le whose
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pregence in the province i& not desirable or whose presence niay be detrimental 
to the interests of the people of Assam and India. With these few words, I 
support the Bill.

Shxi Burag<diiaii (Assam): 1 join with my hon. friend Mr. Chaudhutl
in thanking the hon. Minister for bringing in this measure. The verj- fact that, 
although the House was to meet in a few days, an Ordinance was promulgated 
shows the desperate urgency for a measure of this kind so far as the situation 
created in this part of India is concerned.

[Shri Hossain I m a m  in  the Chair]

E*ut I must make it perfectly plain that the measure does not go faâ  enougb. 
I  understood the hon. Minister ihe other day to say in answer to a question 
that was put by an hon. Member from the Punjab that as many as 4^ lakhs 
of Muslims have crossed the border into Assam aft^r tlie attainment 6f  Inde­
pendence, If tJiat is so, how many of these immigrants can be treated as ‘ un­
desirables’ under the provisions of this BiU? Perhaps 5 per cent, or may be 
less. What is going to happen with regard to the rest of the 95 per cent.? 
Therefore, I  have no hesitation in. saying, without any fear of contradiction, 
tiiat the measure is indeed inadequate. Some of the provisions must be revised 
to meet what does not come within the scope of the Bill. Or perhaps, we may 
require a new Bill to meet the situation.

With regard to certain comments that have been made by my hon, friend 
from the Punjab, I must say that Assam deserves to be better known than she 
is. and her problems deserve much better appreciation. The situation that we 
find in Eastern Pakistan has to be appreciated first. Eastern Pakistan has an 
area of only 53,000 sq. miles for a population of 44 millions, wiiereas tiie ai’ea 
of Westei-n Pakistan is six times as much with a population only half as many. 
So, naturally, there is need for relief of the pressure of peculation in E a s t ^  
Pakistan. Already, I  must inform hon. Members of diis House, that two 
of the plains districts of Assam which border on East-em Pakistan have, accord­
ing to the 1941 census, a Muslim population of 47 per cent, and 45 per cent, 
I  am referring to the districts of Goalpara and Cachar. In the meanwhile, 
after 1941, as hon. Members know, there occurred the terrible Bengal famine 
of 1943, on account of which, according to the official estimate of the Woodhead 
Commission, the population that was affected in undivided Bengal was to tiie 
tune of six millions. According to the same official estimate, at least fifteen 
lakhs of people died. So, in 1943, there was an acceleration of the process of 
immigration of people from Eastern Bengal into Assam. This process conta- 
nued until 1945, when at the instance and insistence of the Congress Party 
in the Assam Assembly an all-party government was formed in which the 
hon. Mr. Chaudhuri and myself had the honour to serve. And it was then tiiat 
the whole pfooess was sought to be stopped by eviction. Just as we are now 
contemplating expulsion, at that time measure taken was to evict the per­
sons who w6re squatting on government land. After that measure was taken, 
the flow stopped. But this flow has again begun after the establishment of 
Independence. It must have disturbed the population position in the border 
areas of Assam. Sir, I will not be surprised if the proportion of MusKms  ̂ in 
the border districts of Assam have gone perhaps much «5x>ve 50 per cent. I f  
that is the position, I  will not be surprised if that opportunity is taken up by 
Palristan to bolster up a counter-blast in Assam against our case for Kaslimir. 
So, Sir, something more adequate must be done by Government and if I may 
offer a suggestion, I would urge the hon. Minister to take «p  tlie original pro- 
|ofial of the Government of Assam and introduce the perm^ system.
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Sir, there have been certain misconceptions with .regard to the introduction 
of i^e perrnit system. It is not the intention of the Government of Assam to 
^ u t  out refugees or displaced persons. After all, how many di^laced persons 
^ v ^  gone into Assam? My hon. friend Mr. Chaudhuri has akeady told the 
House that according to tffe figures with him, it is 1,20,000.

Shrimati Benuka Eay (West Bengal): Quei^tion?

^  Biiragoliain: I may inform the House that this is the figure collect-ed 
at the instance of the Government of India and the Government of India’s- 
own officers were supervising the census that was taken about six months ago. 
It is on the basis of that census that my hon. friend was speaking.

. After all my hon. friends from West Bengal would not like tiiat these people 
^Q uld be swamped. Already there are a considerable number of Bengalees 
in Assam who have -made Assam their home and certainly they would n0t like 
that they should be swept out of existence in Assam by the immierants from 
East Bengal. *

So, it is in their interest, it is in the interest of the Muslims who have made 
Assam their home, it is in the interest of the indigenous people, the Tribals, 
that 1 ask the Government to devise a more effective measure of checking this 
influx once and for all.

With these observations I  commend the Bill for the acceptance of the 
fiouse.

Shri Biswanath Das (Orissa): I stand to support thei Bill with the hope 
that the hon. Minister in charge of the Bill wiU be agreeable to accept certain 
amendments which are necessary, as the discussions have revealed. Sir, I  
should in the first place thank my hon. friend Sardar Bhopinder Singh Man 
for giving notice of his interpellation No.. 24 which was answered on the 1 st 
of February 195.0, when the Government for the first time acknowledged the 
seriousness of the problem by stating that there is an influx of about four and 
a half lakhs of people into Assam. This leads me to give the House a little 
bit of infonriation which I have with me.

Soon after the troubles began in Calcutta in the month of August 1946. it 
was my gfx>d fortune to go and stay in Calcutta to share the difficulties of the 
people and do what little I could to relieve the distress that was brought on 
Calcutta. In that connection I had also the privilege of coming into contact 
with the prominent Muslim leaders, including the then Chief Minister of Bengal, 
I  could clearly see from their talks and discussions that it was their intention 
to carry on the peaceful penetration of the areas now known as the Eastern Zone 
of India. They failed to understand why the Indian National Congress was not 
accepting their demand of leaving the Zones of the Eastern borders of India 
(namely Assam and Bengal) in the hands of the Muslim League. They knew 
that it would be too bitter a pill for the Congress to swallow. Therefore, they 
necessarily thought that the only possible course was one of peaceful penetra­
tion. They took full advantage of the ' ‘ Grow More Food” policy of the Gov­
ernment. Soon after my release from jail in 1945 I took the opportunity of 
going to Calcutta and had also discussed with the hon. Mr. Bardoloi as also 
certain other prominent men of Assam. I have known their serious anxieties 
and I have sympathised with them. It would be imfair and unfortunate to 
oâ t̂ any aspersions on them. They are as anxious as anyone of us here to 
eliminate these unfortunate elements from Assam. It is for us to see if we 
<50uid help them. There is no use of commenting, criticising or castin^j 
aspersions. .
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It is iiecessarv to realise that we have in East Bengal a concentrated popu­
lation of about 800 per square mile while the density in Assam is about 200 per sq. 
mile. Necessarily there is a lot of scq[>e for migration for the people of East 
Bengal by crossing the borders of Assam. This process was given a great imj>etus 
by the MusUm League Ministers of Bengal. From the history given by my 
hon, friend of the state of affairs in Assam, you will see that this movement 
WAS given a great imj>etus aud the then Ministry was in a fix a.s to 
how to solve the Our friend Mj*. Saadulla agieed to-
accept the demands of the Congress and to co-operate with m̂  ̂ hon. friend 
Mr. Chaudhiiri to stop this migration. Even then my recollection is that the 
secretaries of the district league councils in Assam protested and wanted to 
non-co-operate and if necessary break the Saadullah Ministry. That was -the 
position which this question had assumed in Assam as early as 1945. It iŝ  
thug a very unfortunate conmient on the vigilance on the part of both the Pro­
vincial and Central Governments and their officials. No explanation has been 
given by the hon. Shri N. Gopalaswami Ayyangar why this penetration, peace^ 
ful or otherwise, was allowed to continue during the last two and a half years  ̂
without being checked, especially after timely intimation given by the Govern­
ment of Assam. Thit?, Sir, as I have already stated, is a i)art of the League 
programme. They in Pakistan have not vet given up their outlook, much less* 
their programme that was nlialked out for them by the late lamented Jinnah,. 
Tfiat programme was to convert the province of Assam as also the districts bor­
dering the province of West Bengal into a Muslim majority area. That programme 
is still adhered to. Therefore it is necessary that more vigilance should have 
been exercised. Active action than the passing of a Bill is necessary. I expected 
that Shri N. GopaL'iswami Ayyangar v̂ ill give us an idea of the steps that he pro­
poses to take after the passing- of the Bill into law. The passing of a Bill 
into law is easily done. Tf the Government is thereafter to sleep over the 
matter, MS they have done, no useful purpose will be served.

1 would read out to the House the serious warning given by the Chief 
Minist^ r̂ of Assam at a meeting held on the 5th of this month at a place 
twenty miles from Gauhati, Mr. Bardoloi gave this warning when he was told 
by some members of the public that a section of the emigrants was interested 
in harbouring the new-comers encroaching into the Tribal belt« and into the 
grazing reserves. Sir, encroaching into the Tribal areas is a very serious act. Ih e 
Tribal people are inflammable material. Once you allow people to get into 
their midst and create mischief, there will be no limit to the harm that will be 
done. The matt-er is thus serious and serious notice must be taken of the same. 
West=em Pakistan is very thinly populated. If room has t>o be found for the 
thickly populated regions of Eastern Pakistan, the necessary emigration of po­
pulation coidd be arranged by Pakistan Goveniment. There is no reason why 
India, unfortvmate India, aft f̂r so much of her suffering, should be the object 
of peaceful penetration. Sir, they have got all the canal lands and more valu­
able natural resources than ourselves. They have practically driven away more 
than ha,lf the Hindu and Sikh population from Pakistaii. We had to accom­
modate them here. Under these circumstances I do not see why this Govern^ 
ment should not ask the Government of Pakistan to put a stop tb chis unfortu­
nate penetration. I have every reason to be^eve that this has been done with 
the bacldng of the Government of East Bengal. Unless that were so, I do not* 
believe it could have been done in such a planned manner as ha« been admitted 
by the Minister in charge of the Bill. I have stated how the whole thing was 
jAanned a long time before we attained Independence. Now that l^ey have 
got their own State they should be content with it. Far from that, the bon. 
the Prime Minister of Pakistan has stated just two days back that they 
goinpf to increase their Defence Budget— their war budget and strengthen their 
war preparations at a time when we are reducing our Defence Budget and reduc­
ing the strength of our army as also the production of war materials. In thasê
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^jircumstancefi we have to taKe a Berious view, of this peaceful penetration. The 
intentions of these people coming to India as emigi;antB thirsting for cultivable 
lands as peaceful kisans have to be taken with a grain of salt. They are coming 
with the old League mentality and outlook. As has been warned by the Chief 
Minister of Assam, such penetration is pregnant with enormous mischief. I  
will here bring to the notice of the hon. House what Mr. Bardoloi said: The 
need of the hour is absolute unity in destroying all those who try to spread 
separatism which is a menace to the State." Clear it is, therefore these gentle­
men have been coming not as peaceful kisans  ̂ hut as the forerunners of the 
liieague cult of creating a split in this country and destroying the peaceful atmoB- 
phere of Assam. I  do not believe, Sir, that this unfortmiate peaceful pene- 
iration is confined only to Assam. My hon. friend the Minister in charge has 
in the course of th i interpellation stated that this peaceful penetration is not 
confined to Assam but is also extended to West Bengal. He has stated that 
-the West Bengal Government has undertaken to face the situation themselves. 
Sir, 1 do not agree with this view, and I feel that the Goveniinent of India 
should take a serious view of the situation and should take definite and distinct 
steps in this regard, to put a stop to this immigration, not only stop it, but 
also send awav those new immigrants from India.* While demanding the send­
ing away of ali the uncalled for immiRrants from India after the date.of Indepen- 
aence— 15th August, 1947, I have to state that I do not believe any apprehen­
sion will be justifiable on the part of any one to believe that the Government 
of Assam would go so low as to take advantage of these pi-ovisious and send 
awaT our friends, the refugees, from out of Assam. I think that will be strain­
ing imagination too far. I  would appeal to my friends not lo  harboi^ any such 
suspicions and cast asp^ions on friends who do not at all deserve the same.

Sir, I feel that these people, the immigrants are agent-s of Pakistan who are 
coming here to create trouble for the people and for the Government when time 
«omes. I  would request ttie Government to take the question seriously and 
immediately on hand.

The Bill, considered from this point of view, I believe, is inadequate to meet 
iihe situation. I do not know why the Government of India have not made 
use of the Foreigners Act of 1946" and sent these people away f r ^  the day 
Government realised the situation as serious. That is a point on which I expect 
the hon. Gopalaswami Ayyangar will give us .some explanation. From a lead­
ing of that Act. I feel that there is abundant power left in the hands of Govern­
ment to send away any foreigner, not to speak of any Pakistani who enters into 
India. The pKjwers eybend not only to taking census-of the foreignere, but also 
to  call upon those pet^le who give shelter or harbour to these foreigners, not 
iio do so. I  think we should have similar provisions in the present Bill so as 
to  enable Government to call upon the people who harbour these people from 
Pakistan not to do so. .

CSiairmaii: Is the hon. Member likely to continue long? Does he pro­
pose to make a long speech, or is he likely to complete now?

Shri Biflwaaath Bas: I  am likely to take some time longer.

Mr. Chainnan: Then we adjourn now.

The House then adjourned for Lunch till Half Past Two of the Cloek,
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‘ The House re^assembled after Luneh at Half Past Two of the Clock.

[M r . S peaker in the Chair].

Sairi BisWanath Das: l  have pleaded with hon. Metmbers of this House 
to take a more serious view of this question than what has been ^ n e  by the 
Government as is revealed in the provisions of this Bill. I  have also stated 
how this peaceful penetration of the Muslim population from East Beiigai 
is being planned and directed in a careful and calculated manner so as aot to 
be taken cognizance of quickly by the Government of India. I  have alfiio pi|ea- 
ded with them to realize the dangers of a set of people coming in such a r ^ u -  
lar and systematized manner \dth an idealc^  against which we have fought 
and which has resulted in the partition of India ajid has also created any amount 
of trouble in India.

I have also pleaded with hon. Members as also with the Government that the 
provisions of this Bill are not enough and adequate if they are really to face- 
the problem with all its seriousness. I have found fault with the Government 
and asked them to explain to hon. Membea^ of this House why no action has 
been taken for the last three years and especially from 1948, ever since the 
Government of Assam drew the serious attention of the Government of India.
I  have also complained that the Government of India have not taken action 
under the provisions of the Foreigners Act, Act XXX I of 1946 to keep away 
these non-nationals of India from the soil of India. In this connection, I  would 
ask hon. Members of this House to visualize a position wherein we go and 
enter into the territory of Persia or Burma, or a neighbouring country like Persia 
eutei-s into the soil of the Soviets. What would have happend? The position 
would have been serious. It is really an act of war. Therefore, I  would plead 
with the Government not to take this in the way in which it has been taken, 
up till now. The presence of five lakhs of people on the soil of India is enough 
to upset the internal economy of India, not to speak of a small province like 
Assam, which has, after all, 74 lakhs of people under the present setup. W e 
have been purchasing food from outside countries at heavy expense to ourselves 
which mounts up to a hundred and odd crores of rupees. Calculate at the 
rate at which we ration ordinary prisoners, the bill that India pavs on the 
score of food alone comes to about three crores or more. Why should the 
Government of India under these stringent condiiaons of food keep or allow‘ 
these immigrants to stay in a country which i^ not at all theirs and to which 
they have the least claim? Even considered from the point of view of the 
Muslim population in India, it ’s a serious setback. Our Muslim friends, thanlc 
God. most of them who had the Teague idealogy have settled themselves as 
peaceful citizens by casting their lot with us, to stand by us and live with us 
I f  the unfortunate immigrants come with a different idealogy, are we to have a 
war atmosphere in which different condition‘d would prevail? A secular state 
like that of India has got enough dangers, dangers because it cannot deal in the 
same way in which Pakistan deals with Hmdus, fSdkhs, Christians and the 
likt>—the non-Muslims. At any time, Pakistan could upset the economy of 
India by positive steps which we cannot retaliate. This peaceful penetration 
of India reduces itself to this, namely, that you have no peace now and cer­
tainly you cannot have peace during a war. .

Under these circumstances, I beg of the Government of India to take a very 
serious view. Are we to lose both ways? I think I  owe an explanation to the 
House when I  say ‘both ways’ . Our people are being throwii out of Pakistan.
I  am sorry I  have said ‘ our pec^le’! The Pakistan nationals who are Hfaidus 
and Sikhs are thrown out of Pakistan mercilessly. {Interruption). We have 
to own them. So we have to find rehabilitation for them. We have to find 
some space under the sun for these unfortunate people. Are we fdso to allow
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accommodation and liring space and ploughing lands for these non-nationals»
who do not owe allegiance to our State nor have they any sympathy for us? 
These are serious questions.

Sir, our respected leader, the hon. the Deputy Prime Minister at the top 
o f  his voice, after serious concern over the fate of these refugees, hag once 
suggested that the time has come when we have to ask the Pakistan Government 
whether they should not find a land to rehabilitate and accommodate these 
refugees. That was being protested by Pakistan. You would not do anything 
for your own nationals and India ha? to find accommodation for non-National 
TmiT.igrants? This is losing both ways. I implore the hon. Minister in charge 
of this department to t<ake his lessons from our great leader, the Deputy Prime 
'Minister.

The census of 1951 is coming on and active operations have to begin from 
1950. if our past experience holds good. Why not take a detailed and early 
-census Assam and see that people over and above the 74 lakhs we had in 1941 
are ejected mercilessly without any consideration?

Sir, I cannot see ŵ hy the second qualification is found in clause 2 of the 
Bill nameh “ his stay in the province is deterimental to the interest-s of India". 
Why should any non-national who enters the soil of India have any place to 
stand. Why should there be any qualification as to this stay in the Province? 
Deterimental it is and he should be directed to quit. Whether it is deteri­
mental or not he has no place. He cannot be accommodated. He should be 
bodily throw'n out.of India. That is the attitude which should be taken *ip by 
the Government of India. If I agree to the provisions of the Bill, it is because 
it conies from a Cabinet of which my leaders are members. I would request 
the Government to reconsider the provisions of the Bill.

_ One word more and I shall have done. Act X XI of 1946, if it is applicable, 
may be made use of. If not. there are some wholesome provisions which may 
be embodied in this legislation. The provisions are in section 3, where the 
powers of the Government are verv wide. Why not take those powers? 
Otherwise, there may be need for more ordinances. " -

I now come to section 7. There must be people who shelter the immigrants. 
Should you not take power to penalise these people who offer shelter to people 
knowing that they are non-nationals and dangerous? Grovernment should have 
powders on the lines of section 7 of Act X X X I of 1946.

I come to the  ̂anal provisions of that Act. They are also fwrly satisfactory 
to meet any situation of this character. Government should have all these 
necessary penal powers. Here you have little penal provision in the Bill.

An £ton. Ifember; There is penal power.

Shri Biffwanath Das: I know but it is very little. I do not believe that 
it will meet a situatjon of this character.

With these observations let me hope that a satisfactory legislation will be 
■enacted so as to enable Government to meet the situation and that the Govern­
ment would take immediate and necessary aetion in this regard without iupther 

negotiations or discussions .̂
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SBCheta Kr^M lui (Uttar Pradesh): Sir, 1 rise to support ffee BiU 
•which has been moved by hon. Shri Gopalaswami Ayyangar. In his speech 
he  gave us the reasons for which the BiU has been necessitated. In the State- 
Jiient of Objects and Eeasons it is stated that the reasons are economic and 
questions of law and ord^r. It is true that no province can support an ub- 
liinit'cd number of immigrants and it applies particularly to the economy of a 
province like Assam. We cannot also afford to have a large number of peonle 
^m in g  in to a Province and create problems of law and order. But the 
weightiest reason is that of security. The security of Assam is liot a question 
•of Assam alone but it is a very important question for the whole of India, 
becau&e it is t3ie eastern gateway of India, particularly in view of i^e present 
policy of Pakistan. Though we are at peace with Pakitean yet she is cons­
tantly carrying on a propaganda that creates an atmosphere of war in that 
country. J^cently, last month, on my way back from Europe, when I was afc 
Karachi I came to know of small things, which though small are yet significant. 
In Karachi there was an industrial exhibition and within the exhibition groimds 
they were having a t'hreatre where a drama on the police action in Hyderabad 
was being staged. In this drama scenes were being enacted where Indian 
soldiers are shown to be committing brutal atrocities, bayoneting children and 
things like that which aroused the feelings of the people. Hundreds of people 
were seeing the play and naturally a hatred for India was being created in 
their minds. I also came to know' that in Karachi there were a large number 
of shops selling arms. Arms W'ere being sold at a much cheaper price than in 
India. We also know that statements are made by responsible people in 
Pakistan which tend to create an atmosphere hostile to India. We have to be • 
particularly careful. It is true that we want to follow *a policy of peace: in
spite of provocation we will try to follow tJie path of peace. Our Prime Minister 
has said that this will be our foreign policy. But at the same time we have 
to be vigilant and see that we safeguard the security of our counla^.

The position of Assam is particularly delicate because beyond Assam is 
a territory which is in an unsettled and chaotic condition. There is therefore 
danger from that side and it is necessary to fortify ourselves. On the other side 
of it is Eastern Pakistan. We have heard today on the floor of thf* House how 
even before. Partition in a systematic manner people were coming into that pro- 
vin<*e to occupy land. After the Partition in August 1947 four and a half lakhs 
men have penetrated into Assam. I am surprised to learn that such a big num­
ber has penetrated into As^im without check! If that is so, this legislation i* 
not a day too early. In fact it should hs^e been enacted much eaiSer. I t  is 
very necessary that we shoiJd take adequate steps to st(^ people from coming 
into that Province, particularly that type of people who are hostile to this 
country and aBout whose loyalty we have no assurance. The loyalty of the 
people who come here is to a foreign State and how can we afford to accept 
fiuch people, how can we give citizenship rights to such people whose loyalty is 
elsewhere'? Therefore it is very necessary .that such a Bill should be passed and 
not oTily that but adequate measures should be adopted to implement the Act. 
Therefore I  give my wholehearted support to the measure.

On the other hand, I would like to draw the attention of Government to 
certain serious difficulties that may arise out of this enactment, I mean the 
cjuestion of the refns^ees. In thi? matter too Assam is in a very peculiar 
position. It is a province which has been partitioned resultincr in people who 
were originally inhabitants of Assam now being citizens of Pakistan. Adioin- 
incr it is the Province of East Bengal. It is very natural that these people, 
Hindus, who were formerly people of Assam and who are now citizens of East 
Ben^ral when they are persecut-ed they would try to enter our land. Some 
of them are trying to push into West Bengal. I f  this enactment mili&ites 
?i!^ain9t them it will mean a terrible hardship to them, particularly at tiiis
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time when we hear such alarming reports of persecution of Hindus in East 
Bengal. I met in Delhi some members of the Pakistan Legislature i  few 
days ago, They came and told me that almost the same scenes as id Noakhaii 
have been enacted in Khulna and other places. Now, where are those people to 
go? We cannot deny our responsibility towards those people. They were: 
citizens of India. They fought for the freedom of India. But today unfortu­
nately they have been left bej^ond the limits of India. We know that 
Pakistan has been following a systematic policy by which Hindus have been 
gr^ually pushed outj-' I f  Hindus of Eastern Pakistan are pushed out tkhey 
will have to find shelter somewhere. We cannot close our eyes to that fact. 
Even if it is difficult for our economy to support it, we have to give shelter 
to those shelterless people. It is a moral obligation.

. This enactment should be passed, but the executive authority should be 
vested in such people who will exercise pix>per discrimination and who will 
see that these people get proper protection because they are now between the 
devil and the deep sea. They are persecuted, they cannot live with self- 
respeot and even their security is threatened. And when they come over h©j^ 
if by this enactment they are thrown out, where will they go? Therefore we 
have to take eveiy precaution to see that these people are not injured in any 
way.

I  also want to point out another thing. When people from West Pakistan 
came over to ludi;* and when tlie Belief and Rehabilitation Ministry was 
ailocflting refugees to the different Provinces, Assam, Bengal and the eastern 
P rovince were particulairly left out of this allocation because we apprehended 
that a time might come when Hindus might be driven out of East Bengal and 
we wwild have to find shelter for them in those areas. Therefore refugees from 
West Pakistan were not allocated to these Provinces. These Provinces must 
rearlijee that they have a respopsibility towards these refugees and they will 
have to accept them. On the otjhe.r hand it does not mean that all refugees from 
Eastern Pakistan must find shelter in Assam. When thev come, they must 
be received there. But it is for the Central Government— for the Rehabilitation 
Ministry—to decide where these refugees should be allotted, whether in Assam, 
Orissa, Bengal or other Provinces. It will come in the overall planning o f 
refugee resettlement. But we have to Fee that every attempt is made to give 
them fuU shelter arid security and they can demand it from us.

Another question crops up about which I am very reluctant to speak. In 
' Asfam there is another class of people who perhaps have not come during 

recent months or recent years but who in the natural course of their business 
or work have been settled there. They are not the original inhabitant-s of 
Assam, but they have been there for a long time. I had occasion to go to 
Arsam last February when T came to know that there are families who have 
bfen in Assam for the last fifty years but who have failed to secure a domicle 
certificate. They are not citizens of Assam. Will this Act militate against 
Hiese people who are settled there and earning their livelihood and who have 
tio other home except Assam?

Sbri A. B . Canning (West Bengal): Who are these people?

SJiriinati Sncheta Kripalaiii: It is for you to find out. There are different 
classes of people. I  was looking through the Census Report of 1931 and I  
found that it describes as ‘ immigrants”  1,40,000 J^epalis, 5,50,000 Bengalis, 
80,000 Marwaris and so forth. People came from different parts of India and
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they have settled in di^erent parts of Assam. They are technically desoibed
■S8 **inmiigrantB” . We must know what is their status, whether they will be
thrown out or given full protection of citizenship.

I  am particularly glad to know that the Central Government is keeping
the authority of this Act under its own control. Not that I  have anytiing 
Against the Assam Government. But during the course of refugee work that 
I have done I have seen that when the refugees first come into the Province 
there is always a great amount of sympathy and warmth towards them and 
ipeople want to receive them. But as days pass, the sympathy wanes—^which 
Ib ^ so natural because after a time the refugees become economic competitoiB 
o f the local people. We are seeing it in every Province. I  have toureS 
throughout India in connection with my w<»k and I have seen this. Suppose 
in Assam an atmosphere of that sort is created and there is a reluctance to 
absorb refugees, it is a natural phenomenon and not peculiaj to Assam alone. 
It is therefore for the Central Government to see that the refugees from 

^different parts are absorbed in the various Provinces in spite, perhaps, of the 
wishes of the people. We have to persuade and press them and see that these 
people are absorb^.

There is another reason why the Central Government should keep the 
authority of this Act under its own control. This enactment is being passed 
not merely for the sake of Assam. This is for the safety of the whole of India. 
It is a very big question. Assam is the gate-way of India and we must make 
it strong. We have to see that undesirable people do not come in. We want 
■perfect security there. Therefore the Central Government must exercise pro­
per supervision over any local action that may take place in those areas.

For these various reasons I support this Bill whole-heartedly. At the same 
time I hope that the Government will take due precaution to see that no injiis- 
tice is done to this class of people who have every right to demand shelter and 
protection from us, who have fought for India’s freedom but who ui^ortunately 
today are denied the privileges that we enjoy in Free India.

Shri Borooah (Assam); I rise to support this Bill tfaough it is quite inade­
quate and does not meet the requirements of the situation as well as ai time. 
We learnt from the hon. Shri Gopalaswami Ayyangar that 5 lakhs of Pakistani 
immigrants have entered Assam during the last two years, tbat is, between 
15tb August 1947 and November 1949. These five lakhs of people are of doubt­
ful lovalty. There should be no doubt on that score. Although the dicti'Hiary 
meaning of the word “ immigrant”  is anybody who comes from one county to 

•another, in this particular case the word “ immigrant”  means only Paki^ani 
Muslim immigrants from Eastern Pakistan and does not include the 
refugees of whom a census was separately taken in Assam. We learnt from 
Shri Bohini Kumar Chaudhuri that 1,20,000 displaced persons, who left East 
Bengal for fear of persecution, have come to Assam. We must draw a line 
between these two types of people—^people of Pakistani origin and nationality 

-who owe no loyalty to our county and to our Stat-e, and people who for their 
love of India and "patriotism have been persecuted in Pakistan and have taken 
shelter in Assam.

I was listening to my hon. friend Sardar Bhopinder Singh Man’s criticism of 
the Assam Goveniment. There is an impression in these parts, and that imi'res- 
sion has also crept into this House, tiiat the people and the Government of Assam 
are opposed to giving shelter to the refugees. I  do not know how they give this 
impression. Thei’e have been many wrong Mid erroneous impressions about Assam. 
We cannot really complain against that. I  am quite grateful that peoi>1e hei« 
loiow that the capital of Assam is Sbillong and not Bangkok. Saidar Kopindflf
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Singh Man was reading out a Gk)venimeut Communique about the refugee and 
immigrant problem, but he forgot to mention that in that particular Com­
munique issued by the Government of Assam they have specifically mentioned 
that orders had been issued to district officers to give all facilities for the 
accommodation of these refugees who have entered Assam.

JOt. M . M. (West Bengal): Only paper orders.

Shri Borooali: I do not know how my friend knows more about Assam than: 
we do, but I  can tell him that we know about Assam directly whereas my 

g hoB. friend Dr. Das or my other hon. friend Sardar Man have to
* * learn through paper alone.
in'. M . M. Das: No, no. By practical experience.
Mr. Spoak̂ r: Order, oj'der.
fflid Borooah: Then, Shrimati Sucheta Kripalani tried to make out a point 

about certain types of people, apart from the refugees and apart from the 
Pakistani immigrants, who have been hving in Assam for the last few genera­
tions. She read out their figures according to the 1931 census and said that
there are 1,40,000 Nepalis, 80,000 Marwaris and people from other parts of
India too. I may tell her that the people of Assam are not opposed to them. 
Here is Mr. Gulm who is a representative from the Tripura State; his people 
have been living in Assam for the last three or four generations, and I hope 
he will bear me out when I say that we do not differentiate between him and 
the rest of the people of Assam. About the Nepalis, may I say that when tbe 
immigrants, encouraged by the League Ministry, unlawfully entered Assam 
in 1942, it wa& the Nepiili graziers, a lakh and forty thousand of them, who 
were displaced. My hon. friend, Mr. Gurung, was in Assam at that time and 
he ha£ seen the difficulties of the Nepali graziers with his own eyes. He also 
saw that the people of Assam rallied round the Nepalis as their own brethren.

Sir, I do not think I need labour the point that the people of Assam as 
also the Government of Assam are not opposed to the rehabilitation of refugees 
in Assam. As a matter of fact, we have already taken in 2  ̂ lakhs of refugees 
and we are prepared to take more if our economy permits.

'With regard to the inadequacy of the Bill, 1 want to bring to your notice 
only one poant. The problem which the Bill wants to tackle is that of reduc­
ing the number of disloyal persons in the Indian Union. There are two asrpects 
of the problem. One is how to stop further immigration, and the other is 
to expel those who have akeady come in. This Bill proposes to expel people 
who have come in but does not make any provision for stopping people from 
coming in further. In this connection, I  am reminded of that parable of the 
leaky boat which Shri Rajagopalachariar used with telling effect at the Tripuri 
Congress. When a boat leaks, there are two ways to save it: by bailing out 
water that has entered into the boat and by stopping the hole. This Bill only 
itiakes provision for bailing out water but does not make any provision for 
stepping the hole.

Syed Kauislierali (West Bengal): Who is responsible for allowing the 
water to come in?

Shî  Bofooah: I  am thankful to my hon. friend Syed Nausherali for that
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this Bill to be effective, then something more than the pro\'isious cdritained 
herein will be neeeseary.

An hoa. K^n^wr: What are those provisions?
Sliri Botooali: You will need a provision for stopping further immigration^ 

Without that this Bill will be as ineffective as your trying to bail out water 
froiQ the leakv boat

1 also want to point out̂  that even in the matter of sp ellin g  undessirable 
people from Assam, this Bill is not likely to be very effective. My hf>n. 
friend, Shri Surendranath Buragohain was telling us that he was do^ubtful 
whether even 10 per ceiit. of the immigrants who have entered Assam after 
the partition of India will be expelled by this measure. A tree is judged by 
its fruit; this Bill, when it is enacted, will be judged its effectiveness. 
About five laMis iave  come into Assam between 1947 cmd 1949, The ^ ec^ ve - 
«es8 of this BSl will be judged by the number of Pakistani immigrants that 
are thrown out of India within the next one year. There is an Ordinance 
empowering the Government of India as well as the Ooverttment of Aasam 
to expel undesirable immigrants and it has been in force for the last oae month.
I do not know the number of persons that have been expelled through tliis 
Ordinance within the last one month. If the use that has been made of tMs 
Ordinance can be taken as the ci’iterion, then I regret to s a y ^ a t  we cannot be 
very hopeful about the effectiveness of this Bill. I am not here to hold a brief in 
favoiq* of the Government of Assam oi the people of Assam. This is a problem m  
which the people and the Government of Assam are no doubt interest^ but th »  
is also a problem in which the whole of India should be interested. Assam is a 
State of India. Unfortunately, we in India sometimes seem to forget that 
Assam is in India. On the other hand, the Pakistanis as well as the Pakistan 
Government think that Assam is a district of Eastern Pakistan and that they
can behave in Assam as though it were Dacca or Mymensingh. My hon.
fi’iend Shri Gopalaswami Ayyangar has seen the whole situation himself. £
hope in this very session he will bring in another Bill, if this Bill cannot be
amended, in order to stop further immigration into Assam. My hon friend 
Shri Biswanath Bas was t<alking of peaceful peneti-ation. Yes, Sir, there has 

PakiFitani penetration in Assam. Today 22 per cent, of the people o f 
Assail! are Muslinas. I am not one of those who distrust or disBelieve a
partit'ular community because it follows a religious persuasion different from
that of the majority of the people, but in the case of Assam how can I forget, 
hou' cnn we and you forget that today in Assam most of the Muslims are of 
Pakisitani origin who have migrated into Assam within the last thirty years and 
tliat a substantial portion of them got in between 1942 and 1947 when we
were in jai] and the League Ministry was ruling in Assam? I  do not know
whether the deadline of August 15, 1947 makes any diflerence to us, but en- 
dently it does not make any difference to those Pakistanis who are in Assam 
bv causo they came to Assam in 1942 by no peaceful methods. I  have here a 
refvort by Mr. S. P. Desai, the Chief ^oretary of the Government of Assi\m, 
and a Maharastria®. Therein he describes how the immfgrarit^ fca*cibiy entered 
Assam in 1942 and how the League Government actively encourafred them 
that Assam may be converted into a Muslim majority Province .-o that they 
might demand its inclusion in Pakistan.

As a matter of fact, you will remember that Assam was the onJy province 
which did not have a Muslim majority which was demanded to be included 
in Pakistan, and it was by the blessings of Mahatma Gandhi and the 
of bur leaders that Assam was saved from the eiutches of Pakistan. I do t w  
want that hisfe>ry to be rdpeated. Today the relations with Pakistan, as you 
know, are not such as to encoin*age any faiith in their goodwill. Assam tatf
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long frontiers with Pakistan and eve^  day those frontiers are being yiolated. 
Yuu know what an effect this violation of Assam frontiers by Pakistanis has 
made in Assam. I therefore once again request the hon. Minister to bring a 
new Bill or if a Bill is not necessary— do not know the legal implications— at 
least to introduce the permit system which was demanded by the Government 
o f Assam, and I hope that then Sardar Man will have no occasion to criticise 
the Government of Assam or her people.

*rri%«TTJfe * f..........
Shri T. HoBain (Bihar): This is our first occasion that in this Parliament..
Shri Ocpalaswami: May I  make an appeal to the hon. Member to speak

in English? He speaks weU in English and that is a language which I can 
upderstand. Would he do me the honour of speaking in English?

Ch. Banbir Singh (Punjab): Would you not like to learn Hindi?
Sliri T. Hvsain: Sir, since the hon. Minister desires that I  should speak 

in the language which he understands, I am speaking in English. I had 
thought that he would understand the Hindi which I was going to speak.
I was going to speak very, very simple Hindi, which after fifteen years my 
hon. friend will have to speak. (Shri Gopalaswami: Next bir£h.) I have 
heard today from the hon. Minister that about five lakhs of people have* come 
ixom Eastern Pakistan to Assam, and I also understand that these five lakhs 
®f people are not one of us— are not Indian nationals, are not citizens of 
India. I am unable to understand why, after the partition of the country, 
people are still trying to come to our country. We have now got two different 
sovereign States, and I am sorry to see that they are on very, very bad 
term. .̂ The Muslims who come from Eastern Pakistan to Assam cannot be 
trusted. They do not owe any loyalty to the Indian Union. (An hon. Mem­
ber: Hear, hear.) Therefore, if there is war between Pakistan and India or
between India and any other country, they will always remain a danger to our 
|>eace.

Shri R. 0 . TJpadliyaya (Bajasthan): Even after passing of this Bill th y 
w ll  continue to remain in India.

ShTi T. Husain. I did not hear the interruption. I am prepared to reply 
to anything, which is asked for the sake of information.

•I’herefore, I have risen to support this Bill in its entirety. The reasons 
why people from Eastern Pakistan are coming to Assam are two, as far as I  
understand. One is that Eastern Pakistan is thickly populated and there is 
shortage of food there. The other is that there is plenty of food in Assam and 
it is thinly populated. I want to say to these people, *̂ If that is the reasoin 
why you are coming here, there is your own province of Western Pakistan. Yon 

got plenty of food there, and it is thinly populated. Why not go there? 
\iriiy come to our country?”

Sliri Sidhva (Madhya Pradesh): Why do you not write to them? Better 
<5ommunicate direct with them.

Shri T. Husbi^: Now, Sir, there is an Ordinance and since that Ordinance 
Is going to lapse, therefore, this Bill is being moved in this House. 1 read 
sometime ago in some papers that there was great agitation in Pakistan 
over that Ordinance. I saw the question asked: “ How is it that India aJlows
Hindr..<5 from Pakistan to come to India, and not the Muslims?'’ I  want to 

those people that there is a difference between these two. Those Hindus



who came from Pakistan were afraid of their lives. They could not stay 
there. They were being oppressed. They had no alternative but to run away 
from their homes and some provision had to be made for them in India.

Shii Hossain Imam (Bihar): For the sake of humanity.
SliZi T. Husain: Yes, as my hon. friend suggests, for the sake of humanity. 

Whereas this is the position of Hindus, the Mi^slims had their own homes. 
They had no business to come out here. TheV, are not Indian nationals. 
Besides, they must know this also— that eveiy Xmdependent eouiit-ry has 
the inherent .right to protect itself from undesirably people. Other indepen­
dent countries have passed such laws. It is not a nXw thing, it is not a 
unique thing that we are doing. It will be absolutely ^ ^ n g  to say that it is 
a non-secular thing. We are a secular Stat^ and we ark acting in a secular 
manner. There is nothing communal about it. They are hot being turned out 
because they are Muslims. They are b_eing turned out because they are not
Indians and because they are undesirables, and in time of danger, in time of
war, they may become a danger to us. That is the only reason, because 
want peace in our country. I ask the Pakistan people,—will they allow the 
Hindus to go from here to Eastern Pakistan? The answer will be in the nega­
tive, and if they do allow— I hope my hon. friend from Assam will pardon 
me— the Hindus of Assam are very, very weak indeed. I can assui-e you that 
if the Sikhs would have been there, if the Punjabis would have been there, 
in A?.san:i and if those people had tried to come in, they would have turned
thc!"̂ i out. bag and baggage by now. So if people like the Sikhs were allowed
to fto to Eastern Pakistan, about five lakhs of them, they will take the v>-bode 
of E.a;?tei’:i Pakistan. Sc they will not be allowed.

In COD elusion, I would suggest to Government— although it may not bo
part of the Bill— still I would suggest that those Sikhs who are refugees here 
and havp got no land and whom Government have hot been able to help with 
lands, should be encoiuraged to go to the border of Assam where Pakistan and 
India meet and then you will see. Sir, that there will be no more people com­
ing fn:»m Pakistan.

1 only want to say a word to my hon. friend Mr. Borooah who gave the 
parable of the boat leaking and the government are only throwing away the
water and not repairing the hole. I am afraid, Sir, I do not agree with him.
I  think this Bill is quite sufBcient. I do not agree to the provision of three 
years’ imprisonment. It should be more severe. But even three yeiirs, I 
submit is quite sufficient. The moment this Bill becomes an Act and it 
comes into force in Assam, these people who are here will have to leave. They 
have no option but to leave. This Bill in itself is sufficient to prevent people 
from coming in. Any person who harbours them— of course no Hindu will 
harbour a Muslim, but a Muslim may harbour a Muslim inmaigrant— is liable 
to go to jail for three years. Not only will these five lakh people be turned 
out. but I have no doubt that no moire immigrants will be allowed to come 
from East Bengal. Therefore, not only will the hole be repaired, but also 
the water will be thrown out. iWith these words, Sir, I support the Bill.

Shri A. 0. G-uba (West Bengal): While lending my support to this Bill.
I  am conscious o£ the fact that it is a regrettable thing that the Government of 
free India has the necessity of piloting such a Bill and that I have to support 
such a BUI. Though in the wording, there is no mention of any particul^ 
community, the purpose of the Bill is apparent and k n o ^  to everybody. Sir, 
the psychology ^ a t is prevailing in the country, both in this State and the 
neighbouring State which has been bom out of the partit^n of India is the 
legacy of the foreign rule. That is the outcome of the policy of national dis­
integration that foreign government had been following for tiie past so 
many decades. In view of that psychology, we have the partition of India anw
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i m i  A. C. Guha]
it was expected that the two States would follow a patti of amity and coopera- 
tioji and 1 can say with that expectation the partition was supported. Biit 
that expectation has not been fulfilled. The two neighJ>ouring ^ a t ^  geogra- 
phicaily, culturally, and historically belong to the same entity and cannot 

Jhre in an attitude of indifference to each other. Either they must be cordial 
Mends or their relations will tend to bitter enmity. I  am afraid such a stage 
bias almost come, I still wish that that stage will be averted and the r.wo 
States may again come to a path of cooperation and amity. But as thing.s 
now stand it is the regrettable necessity of our Government to pilot such a Bill.

W e would have no objection to take certain immigrants, but the objection 
has come from the prevailing atmosphere,— the politics of the neighbouring 
State from which the immigrants are coming. Our State is a seciSar State 
and we are determined to maintain that character of the State and our whole 
national idea is based on secular outlook. But our neighbouring State is a 
State committed to a particular faith and is based on a particular faith. That 
aisc would not have mattered much, but the whole population of that State 
hay been fed on a psychology of hatred and that is the danger against which 
this Bill wants to guard. So from the point of view of national security, from 
the pomt of view of good neighbourliness between the two States, I support 
this Bill, though I feel and I repeat that it is a regrettable necessity that such 
a Bill has to be sponsored and I  have to support it.

Another aspect comes into this question. Assam is a thinly populated 
province and according to physical laws a vacuum is not to be tolerated. So 
as the undesirable immigrants have been coming, other immigrants also have 
been com:ng into Assam, who according to the views of the Government of 
India are iiot considered undesirable. But for some years past there has been 
aa atmosphere of suspicion about the attitude of the Government of Assam. 
That is again a regrettable thing and that also I ascribe to the lingering influence 
of foreign rule. Sir, Assartj is the neighbouring province of my own province 
and I feel that there is a good deal of affinity between the Assamese and the 
Bengalis. In dress, in customs and also in language there is hardly any differ­
ence. Yet there has developed a spirit of doubt and suspicion and something 
like an attitude of hatred towards the Bengali immigrants who have gone from 
Bengal to Assam. Some Bengalis have settled there for decades. Assam is not 
a jnono-lingual province. Quite a good proportion of the permanent inhabitants

Assam speak Bengali. After partition quite a large number of Bengali 
Hindu refugees from East Bengal have entered Assam. Several times in the 
coufse c± discussion it has been pointed out in this House that the Government 
of Asi^am have not been playing their part in accommodating and giving shelter 
to those refugees.

Shri Hossain Imam: In what districts?
Shri A. C. Gulia: In liachar and Goalpara districts and other districts also.

1 l :thmk 01'! one or two occasions it has been admitted by the Government of 
I n d i a  also that the Ap-sarn Government has not been helpful in rehabilitating 
the refusees from Eastem Pakistan. This Bill empowers the Government of 
India. tx> e ^ l  irom Assam certain persons, undesirable immigrjints, and appre­

hensions have been aroused in the minds of Bengalis settled there ot of the refu­
gees wlao have gone there in recent years (within the last two or three years) that 
it< provisions may be used against the B^g&li settlers or the Hindu Bengali 
^refugees from East -Bengatl. My friend Mr. Ohaudhuri has been whispering 
that it is a misunderstanding. I  wish that all these misapprehensions and 

idmibts and suspicions oh the'part of the Benjrali Hindu settlers there pw>ve 
to be false. I wish that Bengal and Assam, Behgalis and Assamese co-operate 
And march together in the building up of Indian nationhood. Hovveyer, t;0
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.allay this suspieiou of the Bengali settlers and refijgees thei», I  wish some 
thii^ like a proviso be added at the end of clause 2 to ,the effeet that the ̂ o -  
visions of this Bill will not be applied to anybody who is a refugee or displaced 
person or who has settled there four or five years ago. Some such date may be 
fixed so that people who have settled previous to that will not be affected by 
the provisions of this Bill. I  hope that the Government of India would see to 
it that this Bill does not in any way ^pply to the Hindu or even Muslim 
Bengali settlers who have been there for some generations. I hope that there 
will be some definite declaration by the Government of India that this Bill will 
not be applied in such cases. If possible a proviso may be added as suggested 
in some of the amendments that this Bill will not be applicable to refugees or 

displaced person« or to p^manent settlers there. With theefe few w^rds, Sir, 
I  commend the motion for the acceptance of the House.

The Minister <A State foi Parliamentary Affairs (Shri Satya S in ^):
The question may now be put.

Sev^al hon. HemDers rose—
Mr. ^>eakex; I am bound to put to the House the motion for closure. 1 

-think there has been sufficient discussion. Large number of Members have 
participated in the discussion. Moreover, hon. Members could get other occa­
sions also to speak on this matter.

Syed Kausherali: I have heard the debate with patience. I  have got one 
or two doubts in my mind.

Mr. Speaker: We shall have those doubts clarified during the progress of 
the Bill. I am bound to put the question now. I  accept the closure. The
'question is:

“ That the question be now put.”

The motion vjaa adopted.
Iffir. Speaker: Befoie I ask the Minister in charge to reply, may I know the

points OD which Syed Nausberali wanted clarification?
Syed Nanaherali: I have this doubt in my mind: I have not vet been 

tia understand the necessity for this legislation at all.
Mr. Speaker: He ma,y not make a speech.

Syed K'ausherali: The second point is this: I have great doubts about tJbe 
effectiveness of this legislation, in view of the fact tliat already tJiere are five 
lakhs of people in Assam—ucdesirable people. Suppose you......... .

Mr, Speaker: Order, order. No speech now.
Syed NausheraU: These are my two doubts.
Several hon. Members rose—

Pandit Tliakur Das Bhargava (Punjab): May I  ask a question? So f ^  as 
the Bill is concerned, I  would resj)ectfully ask the Minister in charge to kindly 
de!irie tht word ‘undesirable’ . Unless it is defined. We do not know what will 
.happeii.

Dr. Deshmnkh (Madhya Pradesh)! Sir, I  want to ask why it is rrecessary for 
the Central Legislature to iJass this Bill. Criminal law is on the concurreiit 
list and similar law could be passed atso by the Assam Legislatiu®. Why is it 
heeessaiy for the Central Government to inteirViene'? Again, Sir, I w i^  to 
know whether the Foreigners Act which is on our Statute Book is applicable 

o r  not. .
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Shn Goptiaswâ : I think I will reply to these questions at once, taking- 
them in the reverse order.

As regards Dr. Deshmukh’s questions, I may say that this legislation has 
to be undertaken in the Central Le^slature because" under the new Constitu­
tion, as it was also under the old Government of India Act, the jurisdiction to* 
enact legislation for the expulsion of ^ p l e  who are not citizens of India is 
conferred on the Central Legislature and so they require legislation to be imder- 
taken here. ^

I  did not quite catch the second point He mentioned.
Dr. B esbm okt: The Foreigners Act of 1946 is on the Statute Book. What 

is the difficulty in using that?
Dr. M. Dm: I have a question to put on an important point.
Mr. Speaker: I  do not allow it now.
SlUfi Oopalaffwami: That point was also raised by my hon. friend from Orissa. 

He also asked why the Foreigners Act should not be put into operation for 
this purpose. Sir, that Act applies to a foreigner. A foreigner in that Act is 
defined as d person who is not a natural bom British subject as defined in an­
other Act. I  am afraid Pakistams are still British subjects. That disposes of 
the two points.

I  will now proceed to say a few words iu respect of the more important 
points raised by the other speakers.

Pandit Thakur Das Bhargava: But then he must be in British India accor­
ding to the proviso to clause (a) of secticwi 2 of the Act of 1946. Otherwise he 
is a foreigner.

S<^e hem. Members: There is no British India now.
Shri Oopalaswami: Some of the points raised by my friend Sardar Man

have be^n answered by other speakers. He made great play of the fact—-I 
accept it as a fact— t̂hat there has been delay in taking action in regard to thiŝ  
particular matter. XJnfortimately there has been delay. I do not think, how­
ever, he was quite justified in the criticisms he levelled against the Assam 
Government. The Assam Government did move in the matter fairly early. 
The matter was brought up, I beUeve, at an Inter-Dominion Conference ovot 
which my hon. Colleague Shri Neogy presided. But at that Conference it 
was not possible to arrive at any clear understanding and it was arranged that 
A fresh conference should be held in regard- to this question. But this fresh 
conference was prevented from being held for a number of reasons which 
perhaps it is unnecessarj" for me to detail here taking the time of the House. 
Then .the Assam Government again asked for the introduction of a permit 
system between the two Governments. With regard to the idea of introducing^ 
a permit system we had to take into anxious consideration the objections which 
the Government and the people of West Bengal had thereto. They feared, 
and I think quite rightly, that if we introduced a permit system as between 
East Bengal and Assam, Pakistan would almost immediately introduce a per­
mit system between West and East Bengal. Hon. Members can well realise* 
what a great up-set economically, socially and otherwise that would have mean* 
for the life of the two Bengals. And then he made another point, and that 
really arose out of his dissatisfaction with the Assam Government; h6 said that the 
powers under this Bill should be exercised only by the Central Government, and" 
that we must not trust the Assam Government to enforce the provisions of this 
BUI. I  am afraid, I  must differ from him in regard to this matter. 1 do not 
have the same view of the Government of Assam in regard to this matter as be* 
appears to have. has already heard from the lips of other speakers facta
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which should have shown him that he perhaps was a little exaggerating jbhe
responsibility of the Assam Government for the delay that has unfortunately
occurred in regard to this matter.

Now, there are a few other points, but the more important of them »ro-
those which relate to refugees from East Pakistan who now happen to be in 
Assam, and then also the case of peo>pIe who migrated from East Bengal inta- 
Assam in years long ago, and have settled down there and are practically the- 
denizer.s ot the Stat« of Assam at the present day. Now, with regard to tha 
latter, it is not intended that this Bill should be applied to persons of that* 
character. I think Mrs. Kripalani refeiTed to whole families, to large numjjert 
of families who have settled down in Assam for fifty years and more, and are 
practically unconnected with any other part of India. In cases of this sort, it 
is not hitended that the Assam Government should apply these provisions. And 
after all. it is we who have to authorise them to apply this Act to particular 
sets of people, and we have the assurance from the Government of Assam 
that this Act, if entrusted to them, for implementation, will not be applied to- 
such persons.

Shri A. 0. Oiilia: What is the period for which they should have settled to- 
get the exemption? Is it fifty years?

Shri Oopalaswami: Eveo people who have been there for ten years and'
more, if you like; J have put the outer limit as fifty years, so to say.

Well, If tlie Sardar Sahib’s apprehensions of the Assam Government should 
come ti'iie, he can always hold the Central Government responsible. It is open 
to the Central Government to ffive directives to the Assam Government that 
they shall not use this Act against such persons, if there is any fear that they 
are applying or are going to apply these provisions to such people. As you will 
see from the clause relating to delegation, the delegation can be subject to con­
ditions which the Central Government can impose.

New with regard to the other set of people, namely, those who subsequent 
to the partition of this sub-continent on the 15th August 1947, have migrated' 
in fear to Assam, because of disturbances in Pakistan or the fear of their beings 
badly dealt with in Pakistan, with regard to that category of people also, the- 
same procedure can be adopted and we could, by executive action, effectively^ 
prevent this measure from being applied to such persons. But 1 see that there 
is a very large volume o«f feeling in the House in this matter, that this matter 
should be made perfectly clear in the Bill itself, and I propose to accept the 
proposed proviso in somewhat altered language so that it may not modify the 
substance of the amendment itself. The idea is to make the BiU itself prevent' 
the application of this enactment to such people.

My hoai. friend from Orissa spoke a ^eat deal about the remissness of 
Government, their tardy action, about theii' neglecting their duties and so on. 
Now, this is a matter which is of the most delicate character possible. Since 
the partition, as we all know, the relations between the two countries have been 
increasing in delicacy, and before we undertook any legislation affecting the 
relations of the two countries, we had to give the matter the best possible con­
sideration, and we had to find a solution which would, achieve the result that 
we contemplated, without laying ourselves open to legitimate criticism even in 
the international field, and that is why we had to have successive conferenoes- 
and discussions in order that the Assam Government on the one hand and the- 
West Bengal Government on the other could understand the full implications- 
of the wtions that they respectively suggested for the solution of this problem;, 
and it was only after some time that we were able to persuade both Gov 
ments to agree to the measure which I  have now placed before the House.
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[Sltti Gop^aswapi]
I  tiink, Sir̂  that Mrs. Kripalani made a very stroTig poiiit so far as Assam 

IS con<jemed in regard to a legislation of this sort. Assam, she said, is the 
eastern gateway of India and we cannot be too careful about ensuring the per­
fect security of every person and everything connected with Assam. I claira 
that so far this paiiacular problem is concerned, we have had this in the iore- 
front of oar discussions and deliberations, and I think really the cause ^  

^security will be greatly enhanced if the Hbuse passes this measure.

. I was very interested to hear my friend the hon. Shri Tajam^ Husain,
1 am grateful to him for having accepted my suggestion to speak in a langu&g© 
which I could understand. J do not know what peopfe tfoink of the Hindustani 
-or Hindi that he speaks, but I know his English is certainly of an order which 
is very much above the average, and I  always like to hear him speak English; 
and 1 am glad that he spoke in a manner which not only enhanced his reputa­
tion fw  speaking in that language, but I think he gave expression to certain 

“fientiments which, as a national of India he thinks he ought to entertain towards 
his erstwhile brethren who have gone over to Pakistan, and perhaps, if he 
would perafiit my saying so, he was* in some respects a little more emphatic 
than he need have been. That, however, does not take away from the weight 
of the sentiments he gave expression to. He said finally as a piece of advice 
to me that the Government should immediately take drastic steps for preven­
ting influx; not only has the influx slackened since we issued this Ordinance 
but I have a bit of information that has reached me only v;ithin the last few 
days, namely that as a result of the promulgation of this Ordinance substan­
tial natnbers of Muslims who had come into Assam are now finding their way 
back to their old homes in East Bengal, which, I think, is a very welcome 
development in the direction that he so much favoured.

I think an hon. Member doubted the necessity for this piece of legislation. 
'The necessity is the upset in Assam’s economy, that has been occasioned by 
the iniiiij  ̂ of these people and that is threatened to he occasioned by further 
influx of such people, and it is necessary to prevent this co<ntinuous influx of 
people T\hc come and disturb the economy of one of our States. As for 
affectiveiiess, I have already given you the facts. The Ordinance is hardly 
six weeks aid. I think, and already the effect is seen on the conduct of the 
people affected by this Ordinance, and I hope that the same results will conti­
nue. If we do find that the results flowing from this Ordinance are not 
adequavj, certainly I will come up to the House again for giving me more 
powers to deal with the matter even more effectively.

Mr. Speaker: The question is :
“ Tiiat th. Bill to provide ior the expulsion from Assam of undesirable iramigrantt*, be 

taken irfio consideration/’

The mofdmi urns adopted.

Mr. Speakei: We will now take the Bill clause by clause, I  shall be calling 
the amendmentB^ne by one and hon. Members will say whether they wish to 
move or not; without giving reasô ŝ in case they do not want' to move them.

Shri Biiiragohain: I beg to move: ^

* ‘ 0  “ T h E t  in danse 2 .  after the w o t d s  'Central Government*, occutnni? in line ib ©
ŵ̂ ords or the Governttient of Assam- Be inserted.'’ \

/iM “That in elFusc 2. after the w6r<?H ‘€«itrar GxjveTiimeiit% occM^ m hne 5, the
wcTo? ’ o r  t h e  G o v e r n m ^  o f  As>«ain.’ a s  cae  ̂ Jttay B e ; '  be ittseffced.*’

Tlie object of m y plamng these amendments before the "House is to remove 
certam difficulties that will arise out of the application of the provisions of 
4his Bill. By this what I propose is that coneiirrent powers and not merely
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delegated powers should be given to the Government of Assam. Sir, there is 
a difference between coneurrent powers or original pQweas and delegated powers*

[S iiR i H o s s a i n  I m Am  in the Chair.]

Sir, when powers are delegated under the prov ides  of this Bill, it wiU 
BOt be open to the Government of Assam to re-delegate those powers to its 
•oliicers. We may imagine a case where it may be necessary and expedi^^ 
to withdrt»w powers delegated to certain of the officers of the Assam Gcwera- 
men.t, which this Bill proposes to do, and reinvest sudh powers on • s o ^  
other oQicers. When the Assam Government will be faced with such diffir 
unities, it will not be able to work on its own, if we have tiie provisions as ^ e y  
are now. So my amendment seeks merely to remove these diffioulties, so 
^hat tlK- Government of Assam will be competent, without reference to Delhi, 
to take away powers from officers subordinate to tiat Government and re­
invest powers under this Bill on some other officers and carry on for the fulfil- 
jutijit of the provisions of this Bill. With these few wordtt. t wmmend 
amendments for the acceptance of the House.

Mi» Ghlkirman: Amendment moved;
(i) “ That in clause 2, after the words ‘Cetttral Government’ , occurring in line 2, # ie  

'words ‘or the Government of Assam’ be inserted.”

(ii) “ That in clause 2, after the words ‘Central Government’ , occurring in line 5, the 
words ‘or thr- Government of Assam, as the case may b e / be inserted.”

Shri T. Husain: I want to oppose the amendment.
Shn Sondli; (Punjab): Let us have the Government reaction first.
Sliri G<^laswami: This power has been deliberately retained in the hands

of the Central Government. This is because we want to take the entire res­
ponsibility for the policy that should be followed in working this legislative 
measui’̂ ft, and if it is necessary, we should be in a position to withdraw the 
delegation Mhieh we have made to the State Government or perhaps subject 
it to coiiditioDS which we had not imposed previously. A thing which the 
hoii. M'linbcr suggcste'’! is ihn: th: State Government should have these 
powers in relation to the officers of that Government. That power we wish 
delibei’iitel'V to retain in our hands, because we cannot escape the responsibility 
for pix?perly working this measure, and that is why we have said that the 
delegate may either be the State Government or any officer of the State Gov­
ernment which the Central Government by notification will specify. As a 
matter of ftict. I may tell the hou. Member that after the issue of the Ordi­
nance and after consulting the State GoTeminent of Assam, we have dele­
gated powers both to the State Government and to certain specified officers 
oi that GoTcrnment, specified not by jmme but by designation, people like 
the Deputy Commissioners, high police officers and so on. I  am afraid, there­
fore, 1 must oppose this amendment.

Shrl Bnrafohain: I beg leave to withdraw the amendment.
The {imenclment was, by leave, withdrawn^

Sardar B. S. Man: I beg to move:
“ That in clatie© 2̂  fdr the words ‘resident in any part Eakastan’ j the following ijie

fiubstitdted ; ,
‘ legident t)!f paii: or territory now intlud^ in- Pi&istan/ ”

Shri Gop/dswami Ayvangar is proposing fo move an aniendment by re- 
X>Iieing the words “ part of Pakistan”  by the words “ place outside India”  but 
I  regret that it- does not cover my point. It does not satisfy me. In order 
'that the present measure might be really effective and provide an adequa^
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remedy to the present state of affairs it is very essential that we should kno^
4 P.M. the problem as it is. This peaceful invasion really began not with 

the creation of Pakistan. I have got here the reports with 
of the Assam Grovemment itself, in which out of sheer frustra- 

iaon they have said that “ verily the cup of humiliation for the 
Assamese is full” . It was a very deep-seated and well planned conspiracy 
on the part of the Muslim League Ministry which wanted to convert the 
Assamese grazing l^ d s  into Muslim-inhabited areas. I might point out that 
in revenue courts even now the eviction orders still stand against those settlers 
who had come without any permission and occupied lands to the prejudice 
of local ^ z e r s . They had come as an off-shoot of a well-planned conspiracy. 
Their eviction orders under the law still stand but their execution is held: 
back. If we now date tlie eviction of these undesirable immigrants from the 
creation of Pakistan it means that we give a legal status to those undesirable 
immigi’ants against whom eviction orders are there but whose executions aie 
held up. No matter whether these immigrants came after Pakistan came 
into being or before they are a part and parcel of that conspiracy, which the 
Muslin League was the author of. Therefore the applicat-ion of this Bill 
should be from a prior date to the creation of Pakistan— a date from which
this peaceful but pernicious penetration began. We should not forget the
present temper of Pakistan. A few days ago I was reading that some of the
highly placed Pakistan officials were whipping up an agitation in Pakistan
reviving Pakistan’s claim for Assam. If we do not cheek these people the 
Bilj will be really of no use and the Assam territory will be still in the posses­
sion of undesirable immigrjints. My request is that the words should be so 
framed that they should cover the case of those undesirable immigrants as 
well who had come a little prior instead of the chance date of August 1947. 
The words should be “ resident of any part of territory now included in 
Pakistan” , which should be substituted.

Mr. Cliairnuui: Amendment moved:
“ That in clause 2, for the words ‘resident in any part of Pakistan’ , the following be- 

Babstitut«d :
‘resident of anj\ part or territory now included in Pakistan.’ ”

Shri J. B. Eapoor (Uttar Pradesh): I would suggest that amendments
No. 8 and 9 be taken together. Amendment No. 9 has to be moved by the 
hon. Shri Gopalaswami Ayyangar so that we may be in a position to express 
our views on both.

Shrl Ctopalaswami: Sir, I move:
“ That in clause *2, for the words ‘part of Pakistan’ , the words ‘place outside India’ be 

substituted.”
That is as far as the Government are prepared to go. I am afraid I cannot 

go all the way with the Sardar S’aheb in the amendment he has tabled. The 
way Id w'hich I have widened this particular provision, you will find it also 
in the Ordinance we have issued. In the Bill that was introduced you find 
the words “ part of Pakistan” . When we issued the Ordinance we substituted 
the wcffds “ place outside India”  for “ part of Pakistan” . I am trying to in̂  
troduce those words in the Bill now. I am afraid I cannot subscribe to the 
policy that is implicit in what the Sardar Saheb said when he moved his 
amendment, that we should now take action on the basis of past history and 
try to rectify what happened there by pushing out aU and sundry from Assam. 
If any of those persons come under the provisions of this particular Bi*l 
«re considered undesirable and that their stay in India is detrimental to rae* 
interests of India, action can be taken even under the provisions of this Bill. 
But no general pushing out can be contemplated under the provisions of tthis 
Bill.



Ur. ChaimuUL: AmeudmeDt moved:

“ That in clause 2, for the words ‘part of Pakistan’ , the words ‘place outside India* be 
«ubstituted. ”

Sliri Sondhi: What is the diflFerence between the amendment and the origi­
nal text"^

Sliri Oopalaswami: Place outside India might include places to the North
■of Assam, to the East of Assam, places like Burma, China, etc.

Shii J. E. K&poor: Sir, I would like to move a small amendment to tha 
amendment which has been just moved by Shri Gc^alaswami Ayyangaif to 
thiB effect:

“ For the words ‘place outside India’ the words ‘place outside the territories now forming 
j)art of India’ be substituted.”

Mr. Ciutirman: This amendmen,t has not been given notice of.
Sliri J. B. Kapoor: Sir, it may be acceptable to Government.
Mr. Ohairman: I  am completely in the hands of Government, whether they 

are prepared to waive the usual notice or not in regard to this amendment.
Shri Ocpalaswami: I  do not see any difference.
Shri J. R. Kapoor: It makes the thing clear. It is generally the phraseology 

■which we have been adopting in other legislation as well. India means f£e 
territory now forming part of India. I want a imiformity in phraseology in 
our Acts. If I am allowed to move the amendment, I will make my posi­
tion cleai.

Sliri Gopalaswami: I am afraid I cannot accept it.
Mr. Cliairmaix: I am sorry the hon. Member cannot move the amendment.
Pandit ThakQr Das Bhargaya: I support both the amendments— t̂he one

moved by Sardar Bhopinder Singh Man and the other by Shri Gopalaswami 
Ayyangar. As a niatter of fact if we look to past history there is no doubt 
that the complaint which has just been made by Sardar Man is perfectly true. 
I  happened to visit Assam in 1928. At that time those who were living in 
Assam complained to us that an attempt was being made to convert Assam into 
a Muslim Province. At that time there was no substance in it, because then 
there was no question of Muslim or Hindu Assam. At present also we do not 
make any difference between Muslims and Hindus as long as they nationals 
of India. We are out to have in our midst Kashmiris who are Muslims and 
In a majority in that State. But that is not the point at issue. The real 
point which we should not miss or ignore is that in Assam it was the Muslim 
League Ministry which allowed these Muslims to go there with the specific 
purpose of seeing that Assam was converted into a Muslim Province. That is 
the point. Thereafter we have heard the subsequent history from my Iwn. 
friend from Assam who told us that during the years when the real na^onalists 
o f  India, the Congressmen, were in jail, from 1942 to 1947 this sort of what 
is called peaceful penetration came about. I do not know what this peaceful 
penetration is. I know that the Government did not wish to al’ow these p^r ons 
to come in and take forcible possession of land. But they did come and have 
taken forcible possession of land and that is being legalised. T find that so far 
•as the Assam (jovemment is concerned, the head of the Government is a man 
of cxTienence, a fine pentleman, and a man of wisdom. All the same I must 
-sav that I was not Ratisfied with the policy of the Assam Government so far as 
the refucee problem was concerned. As a matter of fact the refugee problem 
was ent-irelv neglected bv them. Why ? Because, as a matter of fact, they know 
their own limitations. In this matter I  do not agree with my friend iSardw
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Bhopinder Singh Man that the Assam • Gk)vernment has gone very much wrong. 
It is the fauit of the Government of India and the Government, of India muflt 
share the entire blame. Their entire policy in regard to Pakistan is such that 
many people in this House do not agree with them. I do not want to condemn 
them more. But it is a very weak-kneed policy and for the life of me I cannot 
understand why twenty Ministers are sleeping here when tiie whole of Assam 
ta s  been flooded with five lakhs of these people. If there is a cataract in one’s- 
eye it is not operated unless it is ripe. Perhaps they want that the cup of 
poison should be full. When we went to Assam thej* said “ we have r<ct got 
any land where we can put the refugees” . Certainly, for the Hindu refugees- 
iihere was no land, but there wag enough land for the Muslim intruders ard tres­
passers. It is not actually a question of Muslim or Hindu. The entire question 
is one of the angle of vision from which you look at the matter. Now, I am not 
against those who are settled in Assam for a long time and who are as good 
citizens as myself and other people in this House. We are not against those 
people. Whether they are Hindus or Muslmos they are welcome to live here 
as we are, Bui we cannot shut our eyes to the fact that this Bill does not 
go against foreigners ipso facto. This Bill applies to people who have ‘ ‘ come 
into Assam”  nnd who are ‘̂ undesirables” . I just ask my hon. friend kindly to 
define the word “ undesirable” .

Shri Gtopalaswami: May I ask the hon. Member to point to the paticular
clause where the word “ undesirable”  is mentioned— except perhaps in the title 
jknd preamble?

Faadit Thakur Das Bhargava: This is a Bill “ to provide for the expulsion 
from Assam of undesirable immigrants” . I am reading from the preamble 
of the Bill. The word “ undesirable”  also api>ears in the heading of clause 2.

Shri Oopalaswami: That is all right. But will he point to the particular 
clause where we have used the word “ undesirable” ? If my friend wants I can* 
change the words “ undesirable immigrants”  appearing in the title and preamble 
into “ certain immigrants,”

Fandit Tlutor Dag Bliargava: Sir, it is not with a mere word that I airi 
fighting. You say in clause 2 “ hi? stey in that Province' is detrimental to the 
interests of India” . Let me examine what these words mean. If you will be 
pleased to see clause 5 where the penalty is prescribed, you will see that the- 
person can be expelled only if the order holds good in regard to clause 2; other­
wise not. When the matter comes to a court of law and the court has to find 
out whether a certain person has contravened arn order under clause 2, it has to 
examine whether the person’s stay in Assam is “ detrimental to the interests 
Of India” . May I humbly know whether, if such a person is a good cultivator 
in a certain place in Assam, his presence will be “ detrimental to the interestft 
of India” ? My humble submission is that according to law the jrovernment 
of this land bttTC the amplest possible powers to expel any person from this land. 
If he is a forei&ner thev hnve absolute right to prohibit his ent-ry. But here they 
have watered it down pnd they have onlv made it applicable if in a court of law 
we can establish that his wt̂ av is detrimental to the interests of Indin. And 
these words are so delightfully vague that any person can say that his stay 
is not detrimental to the interests of India.

When vou look at clause 2 vou will be nl eased to see that the words ^re 
“ the Central Government may by order...” . Tt is not therefore obligatory on the 
Government of Indin to drive awav everv such person. If thev so choose, they 

hav« all those aliens whose stav is desirable. And there is nobody who will 
condemn the Governnaent of India for behavinc in +his m^jnner. Then why have 
they put these words “ detrimental to the interests of India.”  The words are

W uB  tb«t it will-be difficult to establish in a ̂ .ourt of law thnt the stay of 
such and such person is “ detrimental to the interests of India.”
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The law should be simple. I understand from the amendment moved by 
my hon. friend the jnover of the Bill mat he wants to have the words “ plaee 
outside India” for the words “ part of Pakistan” , from which I  conclude that he 
wants to include all other places, even including Pakistan, for instance from 
the other borders. So far as it goes, I heartily support the amendment. But 
1 wish that the full implications of the amendment moved by my friend Sardar 
Man were realised by the House. It is very necessary to have this amendment 
also and apply the provision to the persons who came originally from the places 
from where the immi^ants came and who have made the life of Assam so 
troubled &nd disturbed the economy of that Province. I thei-efore like, when 
we are dealing with a measure of this kind and when we aare entrusting the 
Government with full powers, that the scope of the measure were large. But 
what do we find? When I  compared the provisions of this Bill with the provi- 
uions of the Foreigners Act I was struck by the spirit of leniency in the heart 
of the mover of this Bill, and I do say that the provisions relating to other 
foreigners are much more irksome and much more uninviting than these provi­
sions. Here you have provided onlv three years’ imprisonment whereas there 
it is five years. When you examme the provisions relating to penalty and 
other provisions of Act X XX I of 1946 you will be pleased to see that as a matter 
of fact the provisiins of your proposed law do not go far enough.

I heartily support the two amendments and beg of the House to adopt both 
of them.

Shli Kamath (Madhya Pradesh): I think my hon. friend Sardar Bhopinder 
Singh Man’s amendment conforms more to the spirit and pu i^se of this Bill 
than that of the hon. Shri Gopalaffw'ami Ayyangar. If you look at the State­
ment of Objects and Reasons you will see that the main object or the sole object 
of this Bill is “ to confer necksary powers on the Central Government to deal 
with the situation which has arisen fi-om the immigration of a very Ir.rge number 
of East Benjjal residents into Assam.'’ Now the hon. Shri GopaJaswami 
Ayyangar wants by his amendment to enlarge the scope of the Pill. I do not 
know how this is permissible at this stage. If I heard him aright, he mentioned 
that *mmigrants from Burma, China and such other places outside India c^nild 
be dealt with under the amended form of the Bill. It is one matter to deal 
with immigrants from Pakistan or from territory now included in Pakistan, and 
quite another to deal with comniete foreigners from Burma and China It maT 
be argued that Pakistan and India beins^'still in the Commonwealth we are not 
fts “ foreign”  to each other as nerbaps India is to Burma and China, countries 
not in the Commonwealth, I believe recently the President has passed f̂ n 
order stating that citir.ens of the Commonwealth shall not be considered to be 
foreigners for certain nnrposes of our law or our Constitution. In that l^ht 
I ncrfee that pe^hap? Pakistanis or immigrants from territory now in Pakistan 
couiil not be dealt with under the Foreienei-s Act of 1946 to which my hon. friend 
Mr. Biswanath Das made reference earlier in the day. If we want to deal 
with the Burmese and the Chinese and others coming from the East­
ern part of the wo.rld, are we not empowered, is our Government not 
empowered sufficientlv to deal with these and to deport them or e:;tern 
them as it likes? Why have the scope of the Bill enlarged so as to incline 
these people who are not in Pakistan but who are in Burma and China? I think 
it î  sheer cussedness on the part of mv frierjd, Shri Gopalaswami Ayyan'jar, to 
resist Sardar Man’s amendment. Beally, if he wants to implement the spirit 
of this measure, it is auitp adeannte if he ac^pts the amendment of my friend 
Sardar "Man. because the Bill seeks to deni only with immigrants from Pakistan. 
The amendment of rov friend Shri Gopnlnswami Ayvangar seeks to deal T\]th 
people who have come from out ?̂ide Pakistan also. “ Countries outside India’ . 
means anv country in the world. Thev might have «oine from Timbiietoo, 
from Chile of Peril, from Honolulu ca* from any otĥ r̂ part of the globe. Why 
do wB waat to craate ttiie <50mpli<jation this stiaige in the Bifl? ‘
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Then, if my friend Shri Gtopalaswami s idea is concseded, what about the 

other frontier States like Punjab? Punjab is as a frontier State as Assani.
If that is conceded then we must equally well protect our western frontier from 
undesirable irmnigrants. Eeoently there have been reports in the Press that 

•13hinese of various sorts and conditions have immigrated into, well, I would not 
say India, perhaps into parts of Pakistan through Singkiang and Gilgit. I  

-do not know whether any of them have found their way into India from Pakistan* 
If undesirable immigrants can come into Assam from Burma and China, certdn- 
ly undesirable immigrants from China can find their way into India, into Punjab 
or any other part of India. Then why not have a comprehensive legislation 
to deal with undesirable immigrants from all parts of the world? Why confine 
jou r  attention only to Assam in the first place, and then to immigrants who 
come into Assam from not merely Pakistan but also from any part of the world 
outside India? I think, Sir, the amendment moved by my friend, Shri Gopala- 
swaini .\v\’augai is not at all in conformity with the purpose and spirit of the 
Bill, and that he would do well to withdraw it at this stage, not standing on 
-ialse prestige and t-he House will do well 'to accept the amendment moved by 
my friend, Sardar Man.

Shri J. R. Kapoor : I would like to support the spirit underlying both the
-amendments— the one moved by Sardar Man and the other moved by Shri 
Gopalaswami Ayyangar.

Shri Sondhi: Only the spirit?
Sbri J. B. Kapoor: If you will please have a little patience, you will kuow to 

what extent I am prepared to support the phraseology of the amendments.
A? 1 said. Sir, I support the spirit imderlying them because I  believe tfcut* 

the implication of both these amendments is the same, that is that in the cast 
ôf persons who have migrated to Assam even before the partition of the Cv;untry, 
it will be open to Government to declare any one of them as undesirable and 
their stay here as against the interest of the country. Therefore, I  submit tiiat 
Any one of these amendments would serve our purpose.

But as between these two amendments, I prefer the one which has been 
moved by Shri Gopalaswami Ayyangar because it has not the stiug of any 

hatred for any particular country. According to it, we want to turn out from 
Assam any person, from whatsoever pari of the world he may have come, pro­
vided only"that in the opinion of the Central Government he is undesirable. But, 
Sir, I would have very much wished that Shri. Gopalaswami Ayyangar bad accep­
ted the amendment which I intended to move because that would have made 
the position clearer still and would have removed the possibility of the slightest 
doubt on the subject. I hope I  am wrong, 1 wish I am, but I  am afraid that 
it might perhaps be argued that ‘ In dia”  may mean India even of the past and 
may not necessarily mean with special reference to clause 2, the India of today. 
When we say that we can exclude any person who has ordinarily been resident 
m a place outside India, it may be said with reference to a person who was resid­
ing outside the present India before partition that at that time since he was not 
residing outside India, clause 2 of tiiis Bill will not be applicable to him. Of 
course, Shri Gopalaswami would say that I am wrong, I  would be happy if I am, 
but then to remove the possibility of the slightest doubt on the subject, it would 
be much better if even at this stage he is prepared to accept my suggestion that 
in place of the words “ place outside India”  the words “ place outside the terri­
tory now forming part- of India”  are used.

The second point that I have to submit is that I  am not at all in agreement 
with the views expressed bv mv hon. friend Pandit Thakur Das BTiarc[ava who 
lias criticised the wording of clause 2 saying that the word ” undesirable** !s 
-much too vague and that it should have been specifically defined. I  thmk thw 
-clause has been happily worded and I  am prepared even to go to the extent ol
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saying that it could not have been better worded. The word “ undesirable** 
cannot be specifically defined at any particular time. Whether a person ia, desi­
rable or not depends on how he behaves and it also depend on the particular 
<jircumstances obtaining in the country at a particular time. A particular person 
may not be undesirable today, but if he so acts at a subsequent stage that his 
-stay in Assam threatens the peace of that State, then he becomes undesirable. 
A  cultivator, whose instance he has mentioned, merely by reason of his being a 
cuJtivator is neither a desirable nor an' undesirable person. If he is a peacefid 
<5Ultivator he may be desirable, if he is not a peaceful cultivator but a very 
turbulent sort he will be undesirable. If a Muslim cultivator from Eastern 
Pakistan wants to settle in Assam peacefully and puts in an application to the 
Assam Government praying for a piece of land being allotted to him and if the 
iGovemment of Assam agrees to grant the application, he will certainly be a 
♦desirable sort of a person. But if he, though a cultivator, migrates into Assam 
And forcibly takes possession of a piece of land lying uncultivated, certainly 
he will be undesirable. So, I submit that it is not possible to define the word 
'‘ 'undesirable”  and it must be left open to the Central Government to ccnsidw 
the particular person desirable or undesirable according as he behaves properly 
or otherwise.

The next question that has been raised by my friend Pandit Thakur Das 
Bhargava is that if the case goes before a Court of Law, then the question will 
arise as to whether the decision of the Government in respect of the particular 
person as to whether he is desirable can be questioned. I  do not know. He 
is a very great lawj^er. I ceased to be a lawyer many years ago; The 
little knowledge of law, however, that I still retain with me prompts me 
to think that this question cannot be raised in a court of law because 
of clause 2 which says, “ If the Central Government is satisfied that any ptrson 
is so and so ...” — so, it will be the Central Government which will be the 
sole authority who will decide as to whether a particular pei*son is desirable or 
not. The Central Government having once decided that question, it will not 
be open to a court of law to enter into the merits of the decision of the Central 
Government. Therefore, I submit that there is no force in the objection which 
has been advanced by my hon^ friend Pandit Bhargava.

In the end, I would .once agnin appeal to the hon. Minister to give serious 
consideration to the suggestion that I have made to see his way to accept this 
even at this stage.

Mr. Ghaixman: It is not the usual practice for the Chair to intervene in 
debates.' But a question has been raised about the definition of 'India’ . I  
think that from the 26th of .January 1950 the name ‘ India’ specifically refers to 
the territory which is now the Republic of India. If we want to express India 
of the old days, we will have to mention; ‘ India as described in such and such 
Act.’ If there is no such description, it means Eepublican India and not the 
other India which has ceased to exist. • •

Shri Chalihar 1 find a great difficulty in supporting the amendment of my 
hoD. friend Sardar Man. It has a limited scope, whereas the definition of the 
hon. Minister is very comprehensive. . It oovers the picture of Assam very 
completelv. It will shut the door to all those who might infiltrate from the 
boundaries of Assam or even from outside— from Burma, from Tibet, from 
China' etc. Only, the other day, at Stillwell Boad we had a large number of 
people coming from Burma who are not knô Ĵ Ti. The amendment of the hon. 
Minister is comprehensive and I think his definition will be a good weapon, 
which we can utilise at a time when we find it difficult to handle these pec^le, 
who are undesirables.

In this connection. I wish.to point out that the fear on the part of some people 
that even those who have been in Assam for two or three years would be ejected 
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' [Shri Chaliiia]
through this Act is unfounded. No Government will be so unreasonable as to- 
recommend to the Government of India that people who have 
lived peacefully there should be ejected by means of this Act. Thatu 
is an* unjust and unfair inference against the Governments of Assam 
and India. This definition has been put in there in order to strengthen the- 
hands of the Government of Assam as well as the Government of India, and I  
have no doubt that they will be able to utilise it properly, I have not been; 
able to imderstand why the word ‘Pakistan’ should be used. It would limit th& 
scop^e, if you coniine it to the territories of Pakistan or Eastern Pakistan. Why 
should it be confined to them? The infiltration may be from Malaya. It may 
be a man from Philippines; it may be a man from Viet Nam; it may be a man 
from Indo-China. We should be able to cover those categories of people.

Shri Kamfttb.: They are foreigners.
Shri Sondhi; The Foreigners’ Act is there. It will apply to them. What 

more do you want?
Kuri Chaliha: Of course, that Act is there. But in the other sections of the 

Act, I  should very much like that we should provide for .some stations where 
these people can be checked up. Something on the lines of the Foreigners’ Act 
will have to be put in here. Otherwise, infiltration will be going on as it has 
gone on. These things will be necessary in the working. You have tc put up 
some machinery to carry out these checks at-places like Stillwell Road, Lumding, 
Badarpur, Dhi îiri etc. Otherwise, probfi.bly many more people will be coming. 
Therefore, yon have to set im an agei'scr by whiob yon can check np and eject 
those people wlio hav.3 come into Assam dnring the period 1947-49.

I am soiTT to find a \Yi‘ong imv)ression about the GoYcrnriieiii and people of 
Assam in this House. Somehow gv other, we hove been castigated very badly. 
As far back as 1938, the Congress and the Muslim League entered into an 
agreement that no further immigration will be nllowed into Assnm. The Cong­
ress people forced the Muslim Lenofue IMinî t̂ry to come to that {igreement. 
Actually, it was agreed that no further immigraftion will be nllowed, ;;.nd even 
those who had already come would be evicted, and people were evicted from 
grazing reserves and other reserves. Yet. w'e find thnt we are accused of being 
very lenient towards those people. {An hon. Member: How then does the pre­
sent trouble arise?) Well, it is all secularism with us. We have secular ideas. 
We are suffering from an inferiority complex, and we have not been able to act 
up to our secularism. That is the defect in our minds. It is not the Assam 
Government w'hich is to be blamed at all. In 1945, again, when our friends 
Messrs. Buragohain and R. K. Chaudhuri were members of the iSIinistry, even 
then the Congress Party forced them to agree that those who came before 1945 
should be ejected. Of course, as soon as they went out things happened the 
other way. It should therefore be remembered ŵ hen you charge the people and 
Government of Assam and you ought to know that they did their best. Even 
now they are doing their best. But they are helpless, because the Centrar 
Government is suffering from secular ideas. Even in 1948, when the Govern­
ment of Assam suggested the introduction of something like a Nationality Act, 
the Central Government laughed at the Assam Government. You have your 

secular ideas and yet you find fault with the people of Assam and th& 
Opvemment of Assam.

1>r. K . M. B m : Is it a fact that the benevolent Government of Assam has 
refused to issue domiciled certificates for people who have come from othAT' 
pnyvinces and lived in ^ssam for more than 50 years?

8hzi Ohallhar: That is a legacy of the British Government and we must
get rid of it. Everybody fcaows tfcat we wfelpoî ê  ̂t ^  refugees who have beei^
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uprooted from, their homes and have come to our place. We have deep
sympathy for them.

Dr. M. M. Das: It is only in words of mouth, not in action.
Silri Clialjha: Some people think that way. ^
Pandit Tlukur Das Bhaxgava: Have you spent a single pie out of the

Es. one lakh given by the hon. Minist-er?
Shii O hs^a: That is another matter. In the Cabinet itself, there may be

some people who may be very stingy. They may say that money should be 
saved. They may have issued instructions from the Centre that we should not 
be spendthrifts and should be very careful. If you yourself have sent out instruc­
tions like that, what can the Assam Government do? It is very difficult for them 
to do anything in the face of such instructions. Of course, now you have given 
Es. ten lakhs. I  had a talk the other day with the hon. Minister, Shri Mohan
Lai Snksena. He said that we shall have Rs. ten lakhs. I think we shall be
able to do something now for the refugees.

Shri Sandhi; On a point of clarification..... .
Mr. Ohairman: Is  the hon. M em ber giving w av?

Shri Oh^diha: No, Sir. I am not giving way. Our Government are doing 
their best. The Central Government did not give us money; so we could not 
rehabilitate these people properly.

Shrimati Benuka Ray: M ay I  ask whether the Central Govevnment had
refused iirants for purposes of rehabilitation?

Shri Ohaliha: They did not refuse. B u t they have done nothing. Even in 
B en gal, they have not built one house as yet.

Shri Sondhi: Question.

Shri Ohaliha: You m ay question. B u t  I  asked a question the other day
(JnfrrrnjiiiGu) and I  got the answer that th ey had not built a single house.. 

T hey have not done their duty. Th ey have not provided house for one man. 
Y e t"  you criticise us. Mr. M an, the Sikh Meml^er from the Punial) call.'d us
im becile and so forth. W e are a sturdy people.

Mr. Chairman: L e t  the hon. M em ber address the Chair.

Shri Ohaliha: I am sorry, Sir. He called us imbecile. But let me tell him 
that during the war, it was the Assam Eegiment that protected you. The Sikh 
Begiment ran away like cowards, because they were afraid of the enemy. They 
alleged that the ground was sodden and leech-infected and rains come like any­
thing. We were on slippery ground and for eight days, the Assam Eegiment 
held the fort at Kohima. If they had not protected you then, you would be 
nowhere now. So. I  wish to refute that remark of Sardar Man. We are a bold 
people. We can protect ourselves. We won’t take shelter under anybody. I 
heartily support Shri Gopalaswami Ayyangar’s amendment.

Shri Sondhi: Was this Bill sponsored on the initiative of the Central Govern­
ment, or on the initiative of the Government of Assam, as the hon. Member 
claims?

Shri Ctopalaswami: I admit wholeheartedly that the Assam Government
participated with the Central Government in evolving this Bill.

tShri Tyagi (Uttar Pradesh): Sir, I must congratulate my hon. friends fromL 
Assam for the brave fight which they have put up in this iSouse in defence of 
their GoTermnetit. Sir. I haye no JZTDU&e agftigsliteajGOYftrTlTTĤ nti nf, Ateami .Mgi
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[Stri Tyagi]
feeling in such matters where people come invading from outside is that it is not 
iiie busmess of a State to protect its borders. It is primarily and finally the 
responsibility of the Central Government. It is they who should have banned 
the entry of these immigi-ants; it is they who should throw these people out. 

/This sort of infiltration took place not only in the east; it has taken place in tiie 
west of India also. In the west, Kashmir was invaded by the ‘/raiders” . They 
can come in any dress, in any form, with any label. Anybody who comes from 
outside without a passport or without a permit is a man who invades. Why was 
our territory allowed to be violated? It is not a question of its being a responsi­
bility of the Provincial Governments or the State Governments. If is for- the 
Centre to take action. And even now, though this Bill has been brought forward 
for the sanction of this House, I  wonder how its provisions are going to be 
l)rought into operation.

It is said that about five lakhs of people have come. Now, even if this 
Bill is passed into an Act, does the hon. Minister intend to serve e v ^  individual 
’With a notice. If all the five lakhs of people have individually to be served with 
s  legal notice, then they must quit, then it means institution of five lakhs of 
-cases in the court, l i e  whole population cannot be served with one notice. The 
Act applies to individuals and not to the whole lot. You cannot serve a summons 
on the whole lot. It is not a martial or some such law under which you can 
proceed against a people collectively. If you have to proceed within ordinary 
jurisprudence, you have to serve a notice on every individual irnmigi'ant, minor 
or major. So, five laks of notices have to be issued. If on the other hand its 
object is that out of the total who have come only the undesirable ones 
4is shall be reported by the agency of the Central Government to be 
detrimental to the interests of the country shall be proceeded against, then it 
is a different question. I  do not know what in legal parlance the word “ detri- 

. mental”  means. I am only talking from the commonsense point of view. I 
do not know anv law. Suppose a man commits pickpocketing? Of course, that 
crime is not detrimental to India. It is only a petty crime. .‘Detrimental’ means 
one who is effectively harmful to the interests ofT[ndia. {InieTVuption) I think my 
hon. friends are more detrimental than myself.

As vou know, Sir, there is a Supreme Court now. Whatever we pass here 
has to be judged from the point of view of its passing through the Supreme Court- 
Evervbodv now has a right to the protection .of the Supreme Court. Will you 
be able to stand a Supreme Court verdict? Will it be possible for us to serve 
every individual with a le«7al notice to the effect that he is detrimental to the 
interest of India, and turn him out in that manner? This is not possible. I there­
fore think that this clause should have been otherwise worded. I  would go a step 
further and say that, as has been suggested by various hon. Members, this situ­
ation did not reallv want anv enaetment. It covild be met without anv legislf+tive 
enactment. After all these people come without any permits. They are not 
Indian citizens. We could throw them out any moment. But we claim our­
selves to be- a secular State.

Sardar B. S. Man: Is the hon. member entitled to enter into a general dis­
cussion over the clauses? There are so many amendments still to be moved.

Shri Bharati (Madras): Is the hon. Member supporting or opposing?

Shri Tyagi: So long as I am relevant I  am in possession of the House, I  
am not going to give way—I am not like the Assamese.

So, my submission Is that it is a very halting clause and not really effective.
should, therefore, be drastically ehanged.
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Then what about Tripura? Only recently I read a report in the newspapers 
that tliousauds of people from Pakistan invaded that State a.nd poh<»
“u t w l  This attack, it was reported, was eyen inore serious than the fast 
att£* on the Kashmir border. Will this Act a p p l y v f  T « fJ  
do not think it can. Will they be allowed to stay? Why should they be ttea^  
on a different footing from those of Kashmir? H
like that, then I am afraid the position wiU become -i^eult and e>«-
terrible. If raideis are <iUowed in, they will try to settle down. Then, ulfei-
mat€lv if tliere is a trouble on the East, these people may claim a raierendum. 
We are after all men of “ referendum’ '. We will, in all consistencA, t^oiicede their 
cV-mand, -and there is. not the lea^t doubt that a leferendum of immigrants wid go 
ac-ainst us. As mv bon. friend says v̂c> will again have to go tc 
Ijake Success, where 1 do not know whether we will sink or swinm. 
Arvwav, even Sardar Bhopinder Singh Man’s amendment does not meet 
thv needs of the case. The meaning of his amendment is that all those who 
oome from the territory which is now known as Pakistan win be controlled. 1 

innit that in the case of those who vame aitd settled here before Part.tion we 
have no right legally to throw them out. We have to see that no citizen wha 
came before Pakistan came into being is affected by this measure. We should 
not he hard on persons who came here befgre Partition and invested their money 
on land. Before Pakistan was brought iiTto exisHeJKie every citizen hâ i the 
right to settle anywhere in India. The measure should affect only those who 
came across the border to India after Partition, after India was partitioned. If 
my friend Sardar Man’s intention is to eject the immigrants of pre-partition days, 
th'ea I may tell him that even his amendment does not carry out his wishes. 
What he demands is that ‘ immigrants' -may be so defined as k> include people 
who were residents of Pakistan. My friend Shri Gopalaswami Ayyangar’s amend­
ment covers a wider field. It controls even s'̂ uch persons who come to India 
from other parts of the world besides Pakistan. Through the influence of Pak-' 
istsui if some Egyptian for instance enters India as their agent, that case also 
would he covered by his amendment. If Sardar Man’s amendment is accepted 
it  will be limited to suoh persons only who come from Pakistan. The hon. Shri 
Ayyangar’s amendment controls all undesirables wherever they may come from.
I therefore support Shri Gopalaswami Ayyangar s amendment.

Shri Gopalasw&ml: I think so far as Sardar Man’s amendment is concerned, 
it has been completely answered by my hon. friend Shri Tyagi. Therefore X 
do not think I need say anything about it.

«hri Tyagi: Shall I be ‘honourable’ ?
Shri Oppalaswami: Even if the House passes a law dropping the woi*d

‘honourable’ before the name of a Member of Parliament, I wnll continue to 
-ase that word before the name of my hon. friend Shri Tyap*

Among the other points raised, the only relevant one was that raised fay 
my hon. friend Pandit Thakur Das Bhargava. He thinks that this questioii 
of a person being treated as detriment^al tb the interests of India can be liti­
gated in a court of law. We have advisedly used the expression ‘ if the Cenfral 
:Oovernment is satisfied’. fSuch legal advice as the Government of India ar® 
able to command is to the effect that these words are sufficient to take out of 
the iurisdiction of a court of law the determination of the particular point about' 
whioh the Central Government has got to be satisfied. That is why we have 
advisedly used those words.

I  have had 8 few decisions put up to me in support of this point view* 
^Whether there are other decisions to the contrary I  am not in a position to say  ̂
^ut this is the opinion of our legal advisers.
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[Shri Gopalaswami] . ^
As regards the question about the territory now forming part of India, _I 

do not see what particular benefit will be derived by using those words in 
jthe pUkce of the single word ‘India’ . As you, Sir, pointed out^ we are passing 
iegislation imder the Constitution. Before this, there was the Government of 
India Act. Since 15th August 1947 India really means the India of today. That 
being so, fchere ib no particular advantage gained by describing it as the territory 
iVow/fonning part of India. In the result 1 am unable to accept Sardar Bhopirider 
;Singh Man's amendment. I  would ask. the House to carry my amendment.

Shri Sondhi: WiU it be necessary for the head of a family to get notices tor 
bis wife and also children separately under this Bill?

Shri Ctopalaswami: The Bill uses the words “ any person". Person includes 
bo% man and woman. If there are children, minors, you wiU have to Sî irve 
notices on some guardian.

Mr. OhlUnnan: Does Sardar Bhopinder Singh Man propose to press his
amendment?

Bardar B . S. Han: I  press my amendment.
Hr. CSuUlrmaa: !Hie question is:
“ That iu clause 2, for the words ‘resident in any part of Pakistan’ , the following: be 

substituted ; .
' ‘resident of anv jfart or terntory uow included in Pakistan’ .”

The motion was negatived.

Hr. Obairmaa: The question is: .
“ That in clause 2, for the words ‘part of Pakistan', the words ‘place outside India’ l|e 

Khstitut«d.

Whe fnotion was adopted.
The House then adjourned UU a Quarter to Eleven of ihe Clock on Thwr$- 

day, th& 9th February 1950. ,
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